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REPORT 

I 

INTRODUCTION 

I, the Chairman of the Committee on Subordina~ Legislation, 
having been authorised by the Comm! ttee to present tlle ReJK>rt·; 'on 
their behalf, present this their.Tenth Report .. Xhis Jteport~als ex-
clusively with the outstanding :reCommendations of the Committee 
made during First to Fourth Lok Sabha. 

2. The Committee considered the .replies furnished by th~ Minis-
tries/Departments on these outstanding. recommendations at their 
sittings held on the 3rd, *26th October, 5th December, 1973, 25th, 
28th, 29th January, 11th, 12th February and 2ath ~ch, :1974,·, At-
their sitting held on the 12th February, 1974, ,the Committee took 
evidence of the representatives of the fOllowin~. Ministries/Depart-
ments on the subjects mentioned again~t tkem:-

S. 
No. 

MiniltTy/Department Subject 

--------------------------------------------ImplC111entation of outstandiritreciomtnenda-
dons made in'"-

1 Defence (i) para 43 of Third Report (Second Lok Sabha) 
regarding delay in amendiQg,dle 'Nationl'l 

(ii) 

Cadet Corps Act, 1948;.and . 

para 26 of Fourth Report (Third Lok Sabba) 
regarding supervisioD charges for regulation 
or'upply a1ld "",: pC .water in' iJclpum 
Caluonment. . 

, t ' • ~ 4 , 

2 Law, Justiee ancl CoDIP~y Atrain pans i 51-52 . of~rd,~<;>rt.(~~d Lok 
(Legi~1,iveI?~m~t) Sabha) regarding delay mprmtll~g and 

3 Industrial D~loprbent 
; f . f .. : f. 

.. , 

'. . . pUIflfCtioll l of Compilation aonr.ining 

. ., .... 

; Qcneral S~tQ~I1W:l9 ~ O~ers. 

"87 oCNinth Report (Seeo.ad LokSabha 
·tt~ dc~ay ,inllmen~,t;c; Jndiao 
BOiltfJ '"Act, t923. .' 

f. ). '. r -,'t ~ '_-' • ': ~ : ; 

4 Asriculture (Department of .~- .;~11t' 5q ,,'Sixth ~or1 (Fourth LokSabha) 
ture)regarding absMce-6fsaf~in llJ\e Seeds 

Rules, 1968, to prot:j::t the farmer against 
supply ofdefectiTe Heda;:" . 
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3. The Committee considered and adopted this Report at their 
sitting held on the 28th March, 1974. The relevant Minutes of the 
sittings which form part of the Report are appended to it. 

4. A statement showing the summary of recommendations/obser-
vations of the Committee is also appended to the Report (Appendix 
I). 

II 
DELAY IN IMPLEMENTATION OF RECOMMENDATIONS MADE 
lD', AND ASSURANCES GIVEN TO, THECOMMIlTEE ON SUB-
ORDINATE LEGISLATION DURINGFLRST TO FOURTH LOK 

SABHA 
5. Under Direction 108(1) of the Directions by the Speaker, the 

Ministries/Departments are required to intimate action taken or 
propoeed to be taken by them on the recommendations of, and 
al8urances given to, the Committee on Subordf:nate Legislation. On 
the basis of the lnformation received from Government, statements 
showing Implenlentation of recommendations/progress of action 
taken on the recommendations of the Committee are appended to 
the Reports and presented to the House from time to time. 

6. On a perusal of these statements contained in the Reports of 
the Committee, it was noticed that 48 recommendations made by the 
Committee from First to Fourth Lok Sabha had remained unimple-
mented by Government. In four cases, Government had sent inte-
rim replies containing assurances to implement the recommenda-
tions, which were reported to the House through various Reports 
(Vide Appendix II). The Ministries/Departments concerned were 
asked to indicate the final action taken by them in all such cases. 
The Ministries/Departments which had not sent any reply were 
asked to indicate whether the recommendations had been imple-
mented or not. 

'I. TIle Comadttee are clad to report that as a result of their pur-
IUUlCe .ctioa on Z8 recommendadoDi .... been taken by Government 
to tIIelr .. tJsf_tion. A .tlltelBeDt .... wt.c In .. _tioa taken by Gov-
....... t _ 11 0 ............. guraHeS/~tioDs was inc1ud-
ed Ia tile NlDtIa Report of tile Committee--presented on 11th Novem-
ber, Itn-YIde ..... 1D, ~ IX to that .... t. A dmilar 
stlltemeat eontainlaa .... replies received from Govenunent on 13 
more au .......... usuranees/recommendatioas .... been iaduded m 
dais lIeport-vWe »an 1_ AppeMbt V. 

8. AltIaewP DeC a". ectioD in Z8 allIeS .... heeD taken by Gov-
enuaeat. tIae CoaunIttee are eoDItnined to oI.erve that the de~ 
lavelved ... 'h ....... /iBtimlidoa of _tiae taken _ these cases 
Will ~"Ie. .. some cases, tile MiDistries .... taken actioa 
...... ht tiaey fllW to inform the Committee. The Committee 
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would like to stress that Direction 108(1) c:asts a duty on Govern-
ment to inform them the ac:tion taken or proposed to be taken on. the 
rec:ommendations of, and assuran.c:es given to, the Committee. They,. 
expec:t tbat in future the Ministries will abide by this Direc:tion .. 

9. Out of 20 remaining cases of non/unsatisfactory implementa-
tion, the Committee note that while in 12 cases, the Ministries/De-
partments concerned sent interim/final replies disagreeing with the 
recommendations of the Committee, in 8 cases no reply whatsoever 
was received. At their sitting held on the 21st May, 1973, the Com-
:1ittee noted that in the aforesaid 8 cases (vide Appendix III), the 
VIinistries/Departments concerned had not indicated the action taken 
by them, even though a period of more than 14 years (barring one 
case in which it was more than 5 years) had elapsed. The Commit-
tee noted that in two of these cases, final action had not yet been 
intimated by the Ministry concerned--Ministry of Defence-even 
though they had promised· to implement the recommendations as 
far back as 1958 and 1961. The Committee decided to convey their 
displeasure to the concerned Ministries/Departments. Mter pro>-
tracted correspondence with the Ministries/DepartmtWlts concerned, 
replies on all the remaining 20 cases have now been received. The 
Committee have commented upon each case separately in the suc-
ceeding Chapter of the Report. 

10. The Committee are distressed that Government sbould n.ot 
bave taken any adion to implement the rec:ommendations of the 
Committee even after lapse of several years in most cases. Tbe 
error is particularly regrettable in c:ases, where after giving assur-
ances to tbe Committee, tbe Ministries concerned did not move in 
the matter till the matter was again taken up with them in 1972. 
The error is also regrettable bec:ause it is observed that Government 
in five** c:ases had difference of opinion with the Committee. In such 
cases, they should have placed their view point before the Commit-
tee, iasteatl of merely keeping quiet. The Committee stress upon 
all the Ministries/Departments to be prompt in future in implement-
ing their rec:ommentiatioDS and sending adion taken statements 
thereon within a period of six montbs from the presentation of the 
Report. m c:ase, any Ministry/Department are not in a position to 
implement, 01' feel any diflic:ulty"in giving effec:t to, a rec:ommenda-
tiOB made by tbe Committee, tbe Ministry/Department should place 
their views before the Committee ratber tban keep silent for years. 

11. The Committee desire the Department of Parliamentary 

• See S. No. 16 of Appendix 11 to Fourth Report (Second Lot Salilha)-presente(!. 0"" 
19-1%-19S8 and·S. NO.1 of AJ)peTldix Il to Eleventh Report (Second LOR Sabha)-
prnented on 4-S-I96I. 

"See Chapter III (i), (ii), (iii), (vi), and (xv). 



~" tf) ,1t~ tbe.hove oJ-rvations of the Committee to the 
lMtP.;e cpf.~U .\K.hu.tries/oe,artments for strict ~~ to future. 

, • .' • .'~ - -, ...... ,. /: ., ' i ,~ 
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IMPLEMENTATION OF OUTSTANDING RECOMMENDATIONS 
(i) Rules framed un.der the SatJries and Allowances of Ministers 

Act, 1952 (Para 15 of Second Report-First Lok Sabha). 

12. The ColDJllittee on Subordinate Legislation (First Lok Sabha) 
eonsidered 3· sets of rules framed under the Sa¥rie.s and Allowances 
of Ministers' Act, 1952 and recommended in para 15 of their Second 
Report (presente4 to the House on 29th September, 1954) as fol-
lows:-

"Irt will be obaerved from Section 11 of the Salari~ and Al-
lowances Of MiDisteN Act that it is very widely worded 
and full powers have been ,g:ven to the Government to 
frame rules to carry out the purposes of the Act. 

At the outset the 'Committee wish to make it clear that they 
hayenot fo.und any. reason to comment adversely on the 
use of these wide powers by Government. The Commit-
tee also wish to make it clear th';\t they have no doubt that 
Government will continue to be extremely cautious in 
framing such rules and take every care that principles 
and propriety are "bserved meticulously. But in order to 
-.voldlm.!nformed or mi' informed crittci1ln' and as such 
mat,ters ~,,-e essenuaiiy money ancfflnancial matters, it will 
be desira1?l.e if, in acco~ence with' democratic principles 
8Acl in, l,.,rl~r public inWres~, such powers are exemsed 
by the ,!:louse itself. In 'cases where it is considered neces-
sary by the, House to delela~the power to make rules to 

, .. "",bGrd1oaW authority in order ~Q,s~ve the time of Par-
~t, the Ccm~.mittee recoinniend",t~at it'should be pr~ 
vid~ th~ ~es made bya subo~nate 'wtharlty !bould 
in. sucl,l c.~, pecome opetatfveonJr.' after an td!rmative 
vQ)e of the House has been obtaln'+I!. I It' May be stated in 

, tlWt, ~~tloll tha,i Such a p~~' hi l~ rigid and Jess 
cqnlbersome ,than the Qrdinary' prOcess of 'legislation and 
it '~Quld be 'noted that' such a procedure willIe fttaiAing 
tI;le, .PQ,w:er of Parlia.tneJ)t gives at the same ttme Jerger 
P9w~1'S ;to a, subordinate authority to make tules and it 
,~~ 1~ time in seeking the approval of the HoUR." 

i 
• (I) A'I'I\~odlll!l\t to rite Mlisten (Adva.,ce f,}f MGtor-cM ) RIlles, I9SZ (SRO 32 

of 1953). (2) R.1Ik reaudtna re-iJIlbUfJel1let to Mini.ters of cIeaI&ctiona made 
by • ., Air Tra",p3rt C')1ft")l." 0., ~~llation of the ~ due to ofticial 
reuons (SRO 117 of 19n). (3) Rilles reptdin. G1"nt of Sumptuary Allowances 
10 Mini.tcr of Defence' OrJanisation (SRO 1073 of 19S3). 
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After considering- three similar sets of rules, the Committee had 
reiterated the above recommendation in para 15 of their Third Report 
(First Lok Sabha), presented to the House on 3rd May, 1955. 

13. No reply to the above recommendation having been received, 
the Ministry of Home Affairs were asked on 24th November, 1972 to 
indicate the action taken thereon by them. At their sitting held on 
the 21st May, 1973, the Committee took a serious note of the inordi-
nate delay (18 years in this case) in implementation of their above 
recommendation and desired that the Ministry should be asked to 
send their final reply without any further delay. After the displea-
sure of the ,Committee was communicated on 25th May, 1973, the 
Ministry of Home Affairs, while regretting the delay that had taken 
place in sending Government's views in the matter, replied on 14th 
June, 1973 as under: 

. "Government have now given careful thought to the recom-
mendation of the Committee and they are of the view that 
there is a strong case for continuing the present arrange-
ment under which Rules framed by the Government are 
laid before both Houses of Parliament in accordance with 
the provisions of Section 11 (2) of the Salaries and Allow-
ances of Ministers' Act, 1952. This view is based on the 
following considerations:- ' 

(i) The Act itself stipulates the salaries of Ministers and 
provides for the allotment of furnished residences to 
them free of rent and r;naintenance charges. It also fixes 
the amount of Sumptuary Allowance. The Ministers are 
also entitled under the Act to Travelling Allowances, 
Daily Allowances, medical treatment and advances for 
the purchase of motor cars. The rule-making powers, 
therefore, mainly deal with the, matters of detail or of 
a procedural nature and cannot be considered to' give 
very wide financial powers to the Government. 

(ii) Rules framed by the Government from time to time 
under their Rule making powers have been reviewed by 
the Committee on Subordinate Legislation and they had 
no occasion to find fault. either with the Rules or the 
use of the rule-making powers by the Government from 
the point of view of financial propriety or otherwise. 
Since tberehas beeAno aomplaiat in this regard in the 

(1) Rule re'~ingGrapt at SwnPtllary Allowance to !rJinis~ for infor-
mation and Broadcasitng (SRO 2283 of 1953). (%) Amendments in Rules re-
lating to the Travelling Allowances of MinisterS (SRO 239 of 1954). (3) 
Amendments in Rules relating to the Travelling Allowances of Ministers 
(SaO 901 of 1954). 
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last eighteen years, there is a strong case for continuing: 
the present arrangement. 

(fit) It is open to any Member of the House at any time to 
give notice of any amendments that he thinks, should 
be made in the Rules framed by the Central Govern-
ment, for consideration of the House. 

(tv) There are similar rule-making provisions in other Acts-. 
like the Salaries and Allowances of Officers of Parlia-
ment Act, 1953, and the High Court Judges (Conditions 
of Service) Act, 1954. A special provision' with regard 
to rules made under the Salaries and Allowances of 
Ministers' Act may appear to be invidious. 

It ia request6.i that the Committee on Subordinate Legislation 
may kindly be requested to reconsider their recommenda-
tion in the light of what has been stated above. The view 
expreaeed above haa the approval 01 the Minister of Hom~' 
Affairs. " . 

14. In this connection, the Committee also noted that during the 
years 1971 and 1972, the Ministry of HOMe Affairs had issued the fol-
lowing amendments to the Ministers' (Allowances, Medical Treat-
ment and other Privileges) Rules, 1957:-

S. 
No. 

SIIor, Till. R'jt!rt!"u 10 Gaulle 

I. ne Miri.lcn' (Alluw.nces, Medi<:al Treatment .nd oiMr G.S.R. II09A of 1971 
Prlvilean) Ammd~rt Ruin, 1971. dated 30-7-1971. 

• The Mi"iaten' (Allowaooes, Medi<:al1natmcnt and other G.S.R. 1912 of 1971 
PrlviltFI) SecoQd Amendment RuJet,1971). dt. %0-1%-1971. 

30 TM MiDisten' (Allowances, Medial TrcatmeQt and other G.S.R. 68-E of 197%,. 
Prlvileps) AmcndlDC'nt Ru CI, 19'72. dated %-%-1972. 

15. The Ministry were asked to state whether in the light of the 
aforesaid recommendation of the Committee on Subordinate Legi&-
latio!\, made in para 15 of their Second Report (First Lok Sabha), an 
aftlrmative vote of the House had been obtained. The Ministry have 
stated that no affirmative vote was obtained and have drawn atten-
tion to their communication dated 14th June. 1973. 

1 .. ne (Ammittee .............. tIuat da .... die oricinaI reeom.-
....... was .... b, tile c.maittee _ far beck lIS ia September. 
11M ... reiterated Ia .." 1J5S, the JIIbaIstrJ el Rome Atrairs Iuul 
DOC care4 to seIHI .. , reply dB the matter .... takeD 'lIP a&etIa witla; 
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"'them in November, 1972. The CGmmittee CanDOt help deplorin~ the 
-usual maDner in wbicb tbe Ministry bad treated the ......... nda-
tion of tbe Committee. 

17. The Committee bYe carefully eOnsidere4 the Gevenunent's 
reply in aU its aspeets. They feel that, as matters rela., to sala-
ries aDd allowuces of Ministers are esseatiaIIy"'''' matters, it 
will be desirable tIl_t, in aecordaDee witb democratic )llllaeipies aDd 
in larger public interests, soeb powers are exercised Ity. the House 
itself. In cases where it is considered necessary by the House . to 
delegate the power to make rules to 'a subordinate authority in' ofller 
to save the time of PariiameDt~ the Co1nmlttee reiterate their earlier 
view that the rules made by a subordinate authority should in such 
eases become operative only after an affirmative vote of the House 
has been obtained. The Committee need hardly point out that such 
a course Is also necessary to obviate uninforined Or misinformed 
criticism. They further recommeDd that, if considered necessary for 
the purpose, the .inistry of Home Affairs should take early steps 
to amend the Salaries and Allowances of Ministers' Act, 1952, to this 
effect. 

(ii) The Rese",e and Auxiliary Air Force.<; Act Rules, 1953 (S.R.O. 
6-E of 1954) (Para 24 of Fourth ReplYd-First Lok Sabha) 

18. Rule 35A(10) of the Reserve and Auxiliary Air Forces Act 
Rules, 1953, as amended by S.R.O. 6-E of 1954, provides that the 
quorum of each of the Advisory Committee or Sub-Committees 
thereof shall be as nearly as may be one-fourth of the total strength 
()f the Committee or Sub-Committee, as the cP.se may be. 

19. The Committee on Subordinate Legislution (First Lok Sabha) 
had observed in para 24 of their Fourth Report (presented to the 
House on 14th May, 1956) that the quorum provision was unusual. 
They recommended that the quorum fixed for these Committees 
should be raised. 

20. In an interim reply dated 11th October, 1956, the Ministry of 
Defence informed the Committee on S9bordinate Legislation that the 
rule would be amended accordingly. This information was included 
in the Second Report of the Committee on Subordinate Legislation 
(Second Lok Sabha) at S. No. 6 of Appendix I (presented to the 
House on 21st December, 1957). 

21. No further communication on the above 83surance having been 
recei~ed, the Ministry of Defence were asked to state on 28th Nov-
ember, 1972, whether rule 35A (10), ibid., had been amended accord-
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tn,ly. In'ftleiTrep1yt!ated ;W/18th 'Ap1'fi; 1~3, 'the'!fflnlfuy 'have 
stated .'wder:~" "i' .• ' ,i ••. 11 '. " 

" .. ,. the previous papers on the subject are not readily trace-
. II able.) lQqideotally • .itmay be. mentMaecUh •. iA.uxiJiaty Air 

;,1 J'GIlQe SquadNDs .are .. aotiandi(Jlling at'present nor is 
" tberei ~"prt1JlGlllll . .to r.esuscitai&,dlem. intdae',fOteseeab1e 
;,'.uture. ·At .... DQ.usef\l},pupoeewill,JIe ..rvedby tak-

i' .• ,ag·up tht8 . matter. aIresbat:tlUs stap.'~ 
'._ .-,._: ' "'''1 ! .,' 0" 

.. ~ ~~Ittee ..... ~,.. ... ~with t,he .t1M.ve, ~ep'" of the 
MiDIIrtrJ .ftf.Defen~. Thn '""' . .....,~tJp.t ~ ..... r,lq tl;ae 
~it_ ,q. r9ctQIter, ;1956, ~. ~ ,rule .... "es~_ wQllld ~ am-
-a,t! ~I ~r the recoquae.Q"tiol) ~f."'e Cqmmi~, the ,MiDistry 
,bould ,Dow~fter a .,.,. of H, Y.~" with tbeplt!a that ,,0 
useful puQOSe would be, .~~ b,y ~endi.,.. tile .JQJe at this stage. 

23. '!'he eo ..... ICtee· desire t1!e MlnJStry of Jlef"ce ,to take early 
,tepa to aiDend sub-lUfe (10) of rUle35-A of the'RuJes on the JiBes 
suaestett by thmn.· . . 

U. The Committee .110 deaire them to make consequential 
amen_ent to mb-nde (3) ef rule 3SA, as the eateprisatioD of 
States into Part A _Part B or Part C States ..... loag heeD done 
away ,,·ith. 

(iii) The Coal Mines Conaervation and Safety Rules, 1954 (Para 12 
of Sixth Report-Fi,.,t Lok Sablta) 

25. The Committee on Subordinate Legislation had recommended 
in para 12 of their Sixth Report (First Lok Sabha). presented to the 
HoUle on 22nd December, 1956, as follows:-

"The rules framed or the principles formulated under rule 41 
of the Coal Mines Conservation aDd Safety Rules, 1954, 
should be subject to the conditions of previous publica-
tion and should also be laid before Parliament." 

26. No reply to the above recommendation having been received, 
the Mtnlstry of Steel and Min" (Department of Mines) were asked 
on 29th November, 1m to iDdlcate the adion lakeD by them. 'WMn 
no reply was forthCOmiDg from the Ministry, the Committee at their 
sitting held OD 21st May, 1973, took a serious note of the inordinate 
delay (16 years in this case) in implementation of their recommen-
dation or sending no final reply by the Ministry and desired tbat 
they should be asked to send their final reply without any further 
delay. 
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27. After the displeasure of the Committee was conveyed to the 
Ministry of Steel and Mines (Department of Mines), they have state-
ed in their reply dated 20th August, 1973, as follow~:-

...... under rule 41 of the Coal Mines (Conservation and 
Safety) Rules, 1954 the following prineiples have been 
laid down for governing the acquisition and disposal of 
land surface rights by Coal Board vide the late Ministry 
of Mines and Fuel letter No. C5-5(13)/59 dated the 8th 
February, 1962 and C5-5(13)/59-rJ dated 7th February, 
1963, respectively:-

l(a) In the case of lands where the surface rights or rights 
to remove sand are held on lease from the State Gov-
ernment, the Board may obtain such rights by obtaining 
a sub-lease from the lessee, if the latter is agreeable. 

(b) Where the land belongs to the State Government and is 
not held on lease by third parties etc., then the Board 
may take it on lease fz:om the State Government or pur-
chase it, if the State Government is willing. 

(c) In case where the lands or rights there on are owned 
by private individuals the Board may purchase or take 
on lease such land or rights from the owners thereof. 

2. The Board may not ordinarily obtain rights over an area 
which is held on lease by any colliery operating schemes 
of stowing approved by the Board, provided the entire 
area is considered to be genuinely required by the 
le$See. 

3. The Board may not obtain an area in excess of that re--
quired for use in the near future unless a larger area 
is considered more economical in the long run or there 
are other valid reasons. 

4. The Board will have the option, with the consent of the 
State Government from which rights are obtained by 
it, to sub-lease its rights for removal of sand to collieries 
or gl'oup of collieries' who require sand for. purposes of 
stoWing and to terminate sueh sub-lease at any time 
aiter giving notice for an agreed period. 

5 .. The obtaining of any right in r~ of land or 'l'emnval 
" of sand will be in conformity 'With the' terms ana con-

ditions norm8lly prescrlbedih this beh~lf by the State 
Government. 
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8. The Board will have the right to dispose of its lease-hold 

rights to the owner of the colliery for the purpose of 
furtherance of the objects of the Coal Mines (Conser. 
vation and Safety) Act, 1952. When the continued pOs-
&es8ion of any rights is not essential for the furtherance 
of the objectives of the Act, the rights will be surren-
dered to the State Government. 

With regard to the action taken on the recommendation of the 
Committee on Subordinate Legislation the position is that 
IUb-aectlon (1) read with sul>section (4) of section 17 of 
the Coal Mines (Conservation, Safety and Development) 
Act, 1952, there is a condition of previous publication and 
of laying before each House of Parliament with respect 
only to rules framed under the said Act. The principles 
speclfted by the Coal Board under rule 41 of the Coal 
Mines (Conservation and Safety) Rules, 1954 cannot, how-
ever, be deemed to be rules framed under the Act. In 
the absence of a speciftc provision under Rule 41 of the 
Coal Mines (Conservation and Safety) Rules, 1954, laying 
down a condition as to previous publication of the said 
principles and with respect of l;'lying down the said 
principles before Parliament, previous publication or lay-
ing the said principles before the Parliament does not 
seem obllgatory. 

Incidentally, it may be mentioned here that with l1ationalisa-
tion of the Coal Industry the entire context has changed 
and the said Act and the Rules framed thereunder may 
lOOn undergo radical changes." 

28. In a further communication, dated 9th Novem~r, 1973, while 
forwarding copies of two letters dated 8th February, 1962 and 7th 
February, 1963, containing the principles for governing the acquisi-
tion and dIsposal of land surface rights by the Coal Board, the Min-
istry have stated that consequent upon the nationalisation of the 
Coal Industry and setting up of the Bharat Coking Coal Ltd., and 
the Coal Mines Authority Ltd., • proposal for the transfer of Coal 
Boards functions t,.. the production organisations and abolition of the 
Co!'t Board Is under the active consideration of the Government. 

21. Tt.e c--Ittee are aot sati88etl witIa the reply of the Mmls-
try of Steel .... M .... (Department of Mu.e.) that Ia tile .lJIeace 
of a prey ..... the ,... __ r wWda tile ,.;.dpIes laave beeD 
..... ~ .... c ........ it ...... tolT to pre-paWisb _ lay them 
..... hrlla •• t fte CoauNttee DOte, hi tills HBMetioa, tllat 
.............. te .... ~ of tbe Sapnme Coart in *Naren-

-19S0, S.C.R·o Vol. n, 375. 
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drakumar vs· UniOD of India, the MiDistry of Law had advised tbe 
Ministry of Home Affairs (who were not laying the Regulations be-
fore Parliament) that the Regulations framed under the All-India 
Services Rules made under the All-India Services Act,. 1951, should 
be taken to form an integral part of the Rules, and as such they are 
also required to be laid before Parliament. Accordiagly, Govern-
ment have now been laying the Regulations also before Parliament. 
The Committee, therefore, feel that the principles made under rule 
41 should not be considered on a separate footing than the Rules. 
When the Rules are required to be pre-published and laid. the 
principles made thereunder should also be subject to the same 
conditions as laid down in the parent Act. The Committee desire 
the Ministry to either incorporate the principles issued by them in 
the Rules or pre-publish them in the Gazette and lay them before 
Parliament also as is being done in the case of Rules. 

30. The Committee regret to note that the Ministry did not care 
to send any reply for the last 16 years till the matter was agaill 
taken up with them in November, 1972 and final reply was r'ec",ived 
from them only after the displeasure of the Committee was convey-
ed in May, 1973. The Committee will like the Ministry to send 
prompt replies to them in future. 

(iv) Bye-laws of the Secu.nderabad Cantonment Board (S.R.o. 154 
of 1957) (Paras 128-129 of First Report-Second Lok Sabha) 

31. In paras 128-129 of their First Report (Second Lok Sabha), 
presented to the House on 12-9-1957, the Committee on Subordinate 
Legislation had noted the assurance given by the Ministry of De-
fence that necessary action would be taken to omit Clause 8 (levy 
of ground rent) of the Bye-laws for the control and supervision of 
places where sale of fire works was carried on within the limi~ 
of Secunderabad Cantonment Section 282 (17) of the Cantonment 
Act, 1924, under which the said bye-laws were made, did not 
.authorise the Board to levy such a charge. 

32. No further communication on the above assurance having 
been received, the Ministry of Defence were asked oln 28-9-72 to 
indicate the action taken thereon by them. When no reply was 
forthcoming even after several reminders sent to the Ministry, 
the Committee at their sitting held on 21-5-73, took serious note of 
the inordinate delay (15 yearfs in this case) in not fulfilling the 
assurance given to them or sending no final reply by the Ministry 
and desired that they should be asked to send their final reply 
without any further delay. 

III LS-:z. 
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•. 33.. M~l' &he displeaswre·of~~ Committee \'fas 'conveyed to the 

MiJUltry, they have atated in their reply, dated 23-1~73, as 
. ' ... 

10110,;i:-
"It appears that the Cantonment Board Secundenlbad sub-

mitted the necessa1y proposals to tne GOC-in-C Southern 
Ccmmland. The latter has, however, stated that the pro-
poaals were not received by them and consequently 
no further action could be taken for obtaining Central 
Government's approval and confirmation of the bye-laws 
and their publication in the official gazette. The Board 
have since re-inittated the proposal and a notification has 
been locally published inviting objectionslsuggestiom 
ftom the public for deletion of ClauSe 8 of the Bye-laws. 
A period of 60 days bas be~n given to the public to lodge 
their objections and suggestions. Consideration of these 
will take a little time and after the Cantonment Board 
have formulated their views the matter will be referred 
to the Command HQrs., the ML&C Dte. and ultimately 
to the Ministry of Defence who will in turn consult the 
Ministry of Law. It is extJected that it should be possible 
to publish the net'essary amendm ... rits by the end of this 
year. The ML&C Dte. are now keeping a track of the 
prioposal with a view to ensuring that there is no undue 
delay at any stage." 

34. The Committee are unhappy to note the circumstances under 
which delay hali «cuned in amend inK the Bye-laws of the Secunde-
r.bad Cantonment Board in p1lJ'SU8Dce of the assurauce given by 
~e Ministry of Defenee to ·he Committee on Subordinate Legisla-
tion (Seeond Lok Sabba), although that aSSUraDce was given as far 
back as in September, 1957. They deplore the carelessness on the 
part of the Secunderabad Cantonment Board who, after submitting 
the proposals in this behalf to the GOC-in-C, Southern Command, 
did not both ... to follow it up '9r 15 long yean tiD the matter was 
taken up afresh with the Ministly In September, 1172. The Commit-
tee note that the Ministry have MW s-IIt the reply only after their 
dJspleasare ~ eonveyed to tbeln ill May, 1973. The Committee 
desire the MiIlistry to amend the Bye-lawli without any further 
delay. 
(v) Repre,emation of Lok SabhfJ Oft the Employees' State Insurance 

CorponUion comtituted undeT Section 3 of the E1nployees' State 
lnaunmce Corporation Act, 1948 (Pura 151 01 FiTst Report­
Second Lok Sabha). 

35. In para 151 of their nrst Report (Second !.ok Sabba). pre-
!W'tIted tn thp. House on 12-9-1957, the Committee on Subordinate 
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Legislation (1957-78) had recommended as follows:-

"The Employee~ State Insut:aIlce Corporation Act, 1948 
should be suitably amended to provide (i) ~at a represen-
tative of the Lok Sabha should ceaSe to be a member of 
the Corporation on his ceasing to be a member of the 
Lok Sabha; and (ii) that Parliament should be represen-
ted by three members on the Corporation, two from Lok 

Sabha and one from Rajya Sabha!' 

36. In an interim reply, the then Ministry of Labour and Em-
ployment, vide their O.M. No. 1 (27) !62-HI, dated 19-6-1962, had 
informed the Committee that the recommendations had been inclu-
ded in the proposed amendments to the Act. This information was 
reported to the House on 7-5-1963, through Second Report of the 
Committee on Subordinate Legislation (Third Lok Sabha), vide 
S. No.1 of the Appendix to that Report. 

37. It was in 1966 that the above recommendations were imple-
mented by amending Sections 4(i) and 12(3) of the Employees' 
State Insurance Corporation Act, 1948, by Act No. 44 of 1966. 

38. At their sitting held on* 6-10-1972, the Committee took serious 
note of the fact that Government had taken 9 years in implementing 
thein recommendations and desired that the Ministry might be 
asked to explain the reasons for this inordinate delay in amending 
the Act. 

39. The Ministry of Labour and Rehabilitation (Department of 
Labour and Employment), with whom the matter· was taken up, 
have stated in their reply dated 16-4-1973, as under:-

........ Both the recommendations made by the Committee 
on Subordinate Legislation in their First Report (Second 
Lok Sabha) involved amendment of the Employees' State 
Insuran::e Act, 1948. These recommendations were brought 
to the notice of the Employees' State Insurance Corpora-
tion and they were included in the batch of amend1bents 
which were already under, consideration at that time. The 
proposed amendments, numbering seventyt:two were 
approved by the Corporation in August, 1961 and referred 
to this Ministry in September, 1961 for further processing. 

The proposed amendments were examined in this Ministry. 
This took a considerable time because of the large num-
ber of amendments involved. A draft summary for the 

---- ----------.-.--------
• Hte Jrlinates of ~tsittm, of die Co:T_mit ee apptDded to Fifth Report 

(Fifth !.ok Sabha), pp. AA-P7. 
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Cabinet was prepared thereafter and circulated to the 
concerned Ministries in MarchL 1963 for cOncurrence. 'l'he 
final summary was sent to the Cabinet Secretariat in 
Decem.ber, IN4. The chronological development of the 
case thereafter was as follows:-

(1) The proposal approved b ythe Cabinet, 
(ii) Bill introduced in Lok Sabha. 

(iii) Passed by Lok Sabha. 
(iv) Passed by Rajya Sabha. 
(v) Assented to by the President. 

18-1-1965. 
18-8-1965. 

15-11-1966. 
24-11 .. 1966. 
11-12-1966. 

The Employees State Insurance (Amendment) Act, 1966 incor-
porated the following two amendments which were carried out in 
pursuanCe of the recommendations of the Committee on Subordinate 
Legislation :-

Section 4(i) was revised to read as under:-
"Three Members of Parliament of whom two shall be 

members of the House of People (Lok Sabha) and one 
shall be a member of the Council of States (Rajya Sabha) 
elected respectively by the members of the House of 
People and the members of the Council of States." 

Section 12(3) reading as under was added:-
"A person referred to in clause (i) of Section 4 shall cease 

to be a member of the Corporation when he ceases to 
be a member of Parliament." 

The amendment made vide Employees' State Insurance Cor-
poration (Central) Third Amendment Rules, 1968 was 
consequential to the amendment of Section 4(i) 
of the Employees' State Insurance Corporation Act, 
1948. It will be observed from the position stated above 
that the main reasons for the delay in amendment of 
Employees' State Insurance Act in pursuance of the 
recommendations of the Committee on Subordinate 
Legislation was the processing of the proposed amend-
ments with a larle number of other amendments which 
were already under consideration. It is requested that 
the position stated above may kindly be suitably com-
municated to the Committee on Subordinate 
Legislation." 

40. The Committee are glad to DOte that the Employees' State 
Insuraace CorporatioD Act, 1M&, has since been amended as per 
their recomm .... tioas. They, "'''"er repet to note the delay ill 
Implem ..... t1oD. The MiDiatry circulated draft summary for the 
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Cabinet to the concerned Ministries for their concurrence in March, 
1M3, which was after five and half y~ of the presentation of their 
First Report to the House on 12-9-1957. It took them another year 
and nine months for sending the final summary to the Cabinet for 
its approval in December, 1964. The Committee impress upon Gov-
ernment to avoid such delays in future. 

(vi) Rep'resentation of Lok Sabha On the Samsad (COU1"t of Visva­
Bharati) constituted under Section 18 and 19 of the Vis va· 
Bharati Act, 1951 (Para 162 of First Repnrt- Second Lok Sabha) 

41. Clause 11 (12) of the said Statutes governing the termination 
of membership of the Sam sad (Court of Visva Bharati) reads as 
follows:-

"No member elected, nominated or appointed to the Samsad 
(Court) in his capacity as a member of a particular body 
or as the holder of a particular post shall hold office for 
r. period longer than three months after he ceases to 
hold that post, unless in the meantime he again becomes 
a member of that body or is re-appointed to that post." 

42. There was no specific provision in the First Statutes of the 
University (Vi,sva-Bharati) that a representative of Lok Sabha 
on the Samsad (Court) should cease to be member thereof, if he 
ceased to be a member of the Lok Sabha. 

43. The effect of the above clause appeared to be that members 
of the Lok Sabha on the Sam sad will continue to represent the Lok 
Sabha even after dissolution of the Lok Sabha which elected them, 
if they are again elected to the Lok Sabha within three months, 
without their being re-elected by the new Lok Sabha to serv~ on 
the Samsad. 

_ 44. The matter was taken up by the Committee on Subordinate 
Legislation (Second Lok Sabha) With the Ministry of Education, 
who had then replied as under:-

"The Ministry of Law who have been consulted in the matter 
have confirmed that interpretation. * That Ministry have 
also observed that if it was intended that members of 
old Lok Sabha on the Samsad (Court) should not con-
tinue to be members of the Sam sad after the dissolution 
of the Lok Sabha and that the new Lok Sabha should 
elect Its own representutjves on the Samsad, it would be 
necessary to amend the Statutes suitably." 

-Referred to in para 43 above. 
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-.~.:"l1Ie ~er~ fhaltlwas~rt'ed{to th~t¥iii~~ry'w~;~,' 
atl· the"Sa!IMi~, '1'Ibk1i11 cbnsUtted 16f45f1'tnem~-P" 'li1rineziiw 
rwpresnfed't1y·'tWo ~~b'erS~'Cme'fi-om' Ldk ~~ha,~d one fr~; 
Bajya 8alfba.'l'he TepresentatJOn of'tfte two ~otis'es ·was. not in the 
ratio "of '2:1 ss·l'eCommerided '.f,y 't1k Cothmittee earlier. 

46. In this connection, the Ministry had replied as under: 

........ an amendment of clause (5) of Statute 10 of the First 
Statutes of Visva Bharati would be necessary in order 
to give effect to the recommendations of the Committee 
on Subordinate Legislation. Till such amendment is made 
the ,present provision on the Statutes will remain in 
force." 

47. After considering the Ministry's reply to the above potnts, 
t~ Committee on Subordinate Legisllation had recommended in 
para 162 of their First Report (Second Lok Sabha), presented to 
the House on 12-9-57, as follows:-

"The Committee recommend that First Statutes of the Univer-
sity (Visva-Bharati) should be suitably amended to pro-
vide (i) that a representative of the Lok Sabha should 
cease to be a membe~ of the Samsad on his ceasing to be 
a member of the Lok Sabha; and (ii) that Parliament 
should be represented by three members on the Samsad, 
two from Lok Sabha and one, from Rajya Sabha." 

48. No reply having been received on the above re:ommenda-
tiona, the Ministty of Education and Social Welfare (Department of 
Education) were asked on 28-9-72 to jndicate the action taken there-
on. While forwarding a copy of the tVisva-Bharati (Amendment) 
Act, 1971 (57 of 1971), the Ministry have stated in their reply dated 
9-11-1972, as follows:-

"According to the composition provided in Section 19 of the 
Visva-Bharati Act, as amended, the Court (Samsad) shall 
inter alia consist of 3 representatives of Parliament of 
which two will be nominated by the Speaker of the Lok 
Sabha from among the members thereof and one to be 
nominated by the Chairman of the Rajya Sabha from 

amODg the members thereof. As the relevant clause speci-
ftcially provides that there shall be 3 representatives of 

• s.-.paraU6-21(Third R~p.)rt- I LS). ~9.1Jd 32 (Pomtb Report- I LS). 
t ScctioD 19 (I)(f) • flOW amended taels-
"(0 three ~tatiYft of Parl~t. of wt-ich two to be D~ by tlte.Spcaker 

of the Lok Sabh8 from MQOna the members thereof and ODe to be nomi ... ted 
by tb~ Chairman of the Rab .. s.bha from amona the members thereof." 
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Par).iament, persons concerned will cease to be members 
of the court (Samsad) of the University as soon as they 
cease to be the ¥embers of the Parliament. It is, there-
fore, felt that provision for the purpose as . recommended 
by the Committee on Subordinate Legislation in para 162 
of their firfst rt\'lprt (Second' Lo~ Sabha), already exists' 
in the Act of the Viswa-Bharati and ,110 further action 
is necessary for implementing the said recommendations 

. of the Committee on Subordinate Legislation." 
49. The Committee regre,t to note thatthe.MiaistryofEducation 

have taken 14 years to amend the Visva-Bharati Act, 1951, in im-
pl.ementation of second part of their recommendation made in piua 
162 of First Report (Second Lok Sabha) that Parliament should be 
represented on the Samsad of the Visva-Bharati lty three MemberS, 
two from Lok Sabha and one from Rajya Sabha. 

50. As regards the first part of the recommendation that the 
st~tutes of the University should be amended to provide that a 
representative of Lok Sabha, should cease to be a member of the 
Samsad on his ceasing to be a Memberlof Lok Sabha, the Committee 
are surprised to note that the Ministry have still not amended the 
Statutes in spite of the opinion given by the Law Ministry to them 
as far back as in 1957 regarding the necessity of amending the 
Statutes suitably. The Committee are not convinced hy the reply 
of the Ministry that as Section 19(I)(f) of the Visva-Bharati Act 
specifically provides that there shall be three . representatives of 
Parliament, persons concerCied shall cease to be members of the 
Samsad as seon as they cease to be Members of Parliament. They 
desire the Ministry to make spe.cific provision in this regard by car-
rying out a suitable amendment to the Statutes, without any further 
delay .. 
(vii) Bye-laws for the regUlation of hearing of vnimals and their 

registration in the Allahabad Cantonment (S.R.D. 458 of 1956) 
Paras 38-40 of Second Report-Second Lok Sabha). 

51. Bye-law 2 of the above Bye-laws levies a fee cf Rs. 1.50 to 
Rs. 2.00 on persolls owning or keeping animals within the Allahabad 
Cantonment. Similarly, Bye-law 9 imposes a fee of Re. 1.00 for 
every permit issued for using any premises as a stable, cow house , . 
etc. ' 

52. Section 282(11) and, (37) of the Cantonments Act, 1924, under 
which the said Bye-laws have been made, do not provide for the 
le.yy of such fees. The Committee had observed in para 38 of their 
Second Report (Second LokSabha), presented on 21-12-57 that 
in the absence of any specific statuiory authority the imposition of 
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ahave-mentioned fees went beyond the bye-law making power of 
the CantoDment Board. 

53. In paras 39-40 of the said Report, the Committee had noted 
the following assurance given by the Ministry of Defence on the 
advice of the Ministry of Law: 

"Ministry will have to amend the bye-laws in respect of 
Allahabad Cantonment and all the bye-laws which have 
a similar provision. Necessary action in this respect is 
being taken separately." 

54. No further communication on the above assurance having 
been received, the Ministry of Defence were asked on 28-9-72 to 
iridicate the action taken thereon by them. When no reply . was 
forthcoming even after several reminders sent to the Ministry, the 
Committee at their sitting held on 21-5-73, took serious note of the 
Inordinate delay (15 years in this case) in not fulfilling the assur-
ance given to them or sending no final reply by the Ministry and 
desired that they should be asked to send their final reply without 
any further delay. 

55. After the displeasure of the Committee was conveyed to the 
Ministry, they have stated in their reply, dated 23-10-73, as follows: 

"The Cantonment Board submitted the necessary proposals 
to the Cklvernmetlt but it was found that more than one 
year had elapsed between initial publication of the propo-
sal locally inviting objections and its submission to Gov-
ernment for final publication. The proposal had according-
ly to be published by the Cantonment Board de-novo. 
The draft bYE'-laws were received by the Ministry of 
Defence some time ago and have also been vetted by the 
Ministry of Law who have raised certain points. These 
are being sorted out and it is expected that it should be 
possible to publish the bye-laws before the end of the 
current year." 

56. The Committee are distressed at the lawdaisieal mADDer 
1ft which both the Ministry of Defence and the Allahabad Canton-
ment Board have acted in this case. It appears straDge to the Com-
mittee that a period of more than 16 yean should h.ve been allowed 
to elapse before initiating action to amead the Bye-laws in pursu-
ance of the allS1ll'8nce given by the Ministry. They deplore the care-
biiDeSs GIl the part of the Ministry, who did not take any action 
Ie IlDplemeat the assurance, till the matter was lIPiD i8kn lIP ~th 
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them in September, 197Z. The Committee Dote that the Ministry 
have DOW seDt a reply only after their diSpleaS1l1'e was eoDveyed 
to them in May, 1973. The Committee desire the MiDisbfy to ameDd 
the Bye-laws without any further delay. 

(viii) Representation of Lok Sabha on the CeTlt'ral Ad"isory Com­
mittee constituted under the National Cadet Corps Act, 194& 
(Para 43 of Third Report-Second Lok Sa/)hr.l). 

57. Clause (i) of Section 12(1) of the National Cadet Corps Act, 
1948, provides the term of office of members elected by Parliament 
on the Central Advisory Committee a~ one year. There is no pro-
vision either in the aoove Act or the rules made thereunder that 
if within the said period of one year, the representatives of Parlia-
ment cease to be members of the Hause by which they are elected,. 
they shall cease to be members of the Advisory Committee. 

58. The Committee on Subordinate '-egisJation (Second Lok 
Sabha), after considering the reply of the Ministry of Defence, had' 
recommended in para 43 of their Third Report that the Nationai 
Cadet Corps Act, 1948, should be suitably amended to provide that 
the representatives of Parliament on th~ Central Advisory Com-
mittee would cease to be members thereof, if they ceased to be 
members of the House by which they were elected. This Report was 
p~~o the House 'bn 2-5-1958. - -

59. In an interim reply, dated the 21st November, 1958, the v' 
Department of Parliamentary Affairs had informed the t:ommlltee 
on Subordinate Legislation that the recommendation was accepted 
in principle and appropriate amendment to the National Cadet 
Corps Act, 1948, would be made in due course when other major 
amendments to the said Act became necessary/ This informa-
tion was included in the Fourth Report of the Committee on Sub 
ordinate Legislation (Second Lok Sabha) at S. No. 16 of Appendix 
II, which was presented to the House on 19-12-1958. 

60. No further communication on the above assurance having l 
been received, the Ministry of Defence were asked on 28-9-1972 to 
state whether the N.C.C. Act, 1948, had been amended accordingly. f Lnspite of several reminders, when no reply was forthcoming from 
the Ministry, the Committee at their sitting held on 21-5-1973, took 
serious note of the inordinate delay (more than l5 years in this 
case) in implementation of their recommendation or sending no 
ftnal reply by the Ministry of Defence and desired that they should 
be asked to send their final reply without any further delay. 
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.~l;,Ii.er,~ di8p))easun ;.t·,dte CoI1unittee waSconveyed~ 

the!4JQi*, ·i)f ·llefeace, they"have' stilted/in'their':rep!y'daJJ'd 
~73._ ,fplloYl':- ,., .- .: ,~,: ' 

~ , ~ 

u •••••• The present positi~~ in this regard is that no amend-
ment has been made to the N.C.C. Act, 1948 since 1958. 
Nevertheless, the recommendation of the Committee has 
been accepted and is b~ing implemented in practice. As 
soon as a Member of the Parliament who is elected' on 
the Central Advisory Committee of tbe Nce ce~~ to be 
a member of Parliament, action is initiated to have an-
other Member of Parliament elected in bis place. Neces-
sary amendment in the NCC Act, 1948 would be made in 
due course when other major amendInents to the said 
Act become necessary." 

62. Reply of the Ministry not being satisfactory, the Committee 
examined the representative of the Ministry of Defence at their 
sitting held on the 12th February, 1974. Explaining the causes for 
delay in implementation of the above recommendation of t~e Com· 
mittee, the representative of the Ministry stated that they had ac-
cepted the recommendation in principle but decided that in order to 
bring forth a viable Bill, a few other amendments were also neces-
sary which might come up in course of time. This had taken a 
long time and even till that day, other amendments had not yet 
been formulated. He further informed that Government had set 
up a high level Committee in 1972, called the Mahajani Committee 
to go into the entire N.C.C. scheme. The Report was submitted to 
Government about a fortnight back and a number of amendments 
arising out of that Report might have to be made in the Act. He, 
however, assured the Committee that even if there were no other 
amendments, the amending Bill would be introduced in Parliament 
in the Monsoon Session, 1974. for implementing the recommendation 
of the Committee. J 13. The Committee are surprised that the Ministry of Defeaee 
have repeated the same reply which they had sent ,more than 15 years 
aao .. November, 1158. It appears strange to the Committee that 
the Mbdatry should have continuously waited all these years for 
other major ameadments to the Ad, which were DO where .in sight. 
The Committee cannot help deploring the casual manner in which 
the MlnWtry have treated their recolDlDendation. They feel that 
Uthe~ lalld DOt taken up the matter afresh,' the Mi~ woul,' d ha, " ye ., 
eoIltiaaed to &Jeep over It for many years to come.f~ ColDDlUtee 
4eslre u.. MiDIdrJ' to initiate action In the matter in right earnest 
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now SO ~ the Billtp ~end the N.c.C. Aet,1'948,in implemeata-
tion of theirrecQJl1me.~Qp. :is a.c:tllally introduced. in the Monsoon 
SessioD of un. . 
(ix) Printing and Publication of Compilation containing General 

Statutory Rules and Orders (PI.IT4S 51-52 of Third Report-Second 
Lok Sabha). 

64. The Committee on Subordinate Legislation had rioted the as-
surance given by the Ministry of Law that an up-to-date pUblication 
of the General Statutory Rules and Orders in force, on the lines 
of the U.K.'s annual pUblication of Statutory Instruments, for the 
convenience of the public would be brought out as soon as all the 
volumes of India Code were published (vide para·s 51-52 of Third 
Report-Second Lok Sabha-presented on 2-5-1958). 

65. To know the progress made in the printing and publication of 
the above Compilation, the Ministry of Law and Justice (Legislative 
Department) were asked on 3-10-1972 to furnish information on the 
points as indicated in col. (2) below. The information received from 
them on 6-12-1972 is shown in col. (3) below:--

s. Points referred Reply of the Ministry 
No. 

- -----------------------------
(I) (2) 

I Progress maCe jl1 t':t~ pu::'lication of 
the General Statutory Rule<> ar,d 
Orders. 

·[9 Volumes of the mlin publication and 49 
Volumes of the Supplement to the Gencr~1 
Statutory Rules anr. Orders have been 
finally printed and placed on sale (Vide 
statement at Appendix IV). Volume XX 
and XXI are in the Press. Preparation of 
manuacript of Volume XXII has been taken 
in luond. 

2 Total nU'llber of Volumes to be Approximately 30. 
brought out. 

3 Numher of Volumes already prin- Flease .ee reply as in (I) above. 
ted. 

4 Target date when all the Volumes By the end of 1977. 
would be published and put on 
sale to the public. 

66. The representative of the Ministry of Law, Justice and Com-
paay. Aftairs (Legislative Department), who w~s e-xaminedby the 
Committee, at tbeirsitting held on the· 12th February, 1974, regarding 
delay in printing and publication of the compilation -containing 

·A1Jta:r V)lulQ~- Vol. XX -hiS sin::c been published and put on sale. 
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General Statutory Rules and Orders, explained the difficulties in 
early completion of the job, viz., (i) inadequacy of staff; and (il) 
non-availability of qualified persons. He added that if the strength 
was increased, it would help to a certain extent and rapid progress 
could be made. Asked to state the original strength of staff, he 
stated that there was one Superintendent and four Assistants. But, 
at present there were one Superintendent and two Assistants and one 
clerk. Out of the two Assistants, one was Legal Assistant and 
the other belonged to the Central Secretariat Service. 

67. As for the remaining volumes, the representative stated that 
G.S.R.Os. issued under the laws of Taxation, Merchant Shipping, 
Transfer of Property, Essential CommOdities, Weights and Measures, 
etc., were still to be published. " 

68. Asked as to when the remaining ten volumes were likely to be 
completed, he stated that there were many contingencies about 
which no fairly accurate estimate could be made. There were also 
bottlenecks in the Press. He, however, assured the Committee that 
the work would be completed by the target date, i.e., 1977, as indicat-
ed in the written note submitted by the Ministry. 

69. Regarding publication of Supplements, the representative of 
the Ministry stated that these were taken up side by side with the 
main compilation so that earlier volumes were kept up-to-date as 
far as possible. Otherwise, when the Supplementary volumes were 
completed, earlier volumes would become completely out-of-date and 
there would be a double process. 

70. While the Committee are glad to note that 2/3rd of the main 
Compilation of General Statutory Rules and Orders and four Supple-
ments thereto have been brought out by the Ministry of Law, Justice 
and Company Aftairs (Legislative Department), they cannot bf'lp 
observing that whereas during the first five years (1960 to 1964), as 
many as Dine volumes were printed and released for sale, during the 
latter nine years (1965 to 1973), only eleven volumes of the main pub-
lication and four Supplements could be printed and released. The 
Committee regret the slackening of tbe pace with the passage of 
time. In the opinion of tbe Committee. too long a period (more than 
15 yean) has heeD taken by "the Ministry in puhlisbing tweaty 
vohames aD4I four Supplements. The Ministry of Law should have 
at Ieut periodkally informed the Committee of the progress in tbe 
matt.... Thev feel tllat if the Ministry had taken Iitde more care, 
at leut the ~ain Compilation would h.ve heeD puhlished hy DOW. 



71. One of the diflieulties in early completion of the work as put 
forth by the representative of the Ministry during evidence was 
lack of adequate teclmical staff. H so, the Committee fail to under-
stand why the Ministry should have reduced the strength of the 
staff deployed on the job from 4 Assistants to 2 Assistants (one of 
which is a non-technical hand) and now express the difficulty in rais-
ing the saff strength. The Committee feel that the work would have 
been completed, if it had not been neglected in this manner. They 
desire the Ministry to restore the original staff strength and if need·. 
ed to further increase staff strength, so that the work does not 5uffl"r 
for want of technical personnel who are competent to do it. 

72. The Committee need hardly emphasise the usefulness of this 
Compi;ation, which when completed, would make the whole sub-
ordinate legislation available at one place (in approximately 30 
volumes). The Committee would, in this connection, like to point 
out that it is not only the Executive Authorities but also the public 
at large, especially the Advocates as well as the Courts, who are 
concerned with the rules and orders, as cases arise under the rules 
and orders, in the form of writ petitions, etc. It is indeed difficult, if 
not impossible, for an ordinary citizen to lay hands upon all the 
am~ndments to a given set of rules that might have been issued by 
the Executive from time to time. The said Compilation would go 
a long way in obviating the difficuty and inconvenience cansE'd to 
the public in location and referencing. 

73. The Committee trust that the main Compilation will be 
Compilation, which when completed, would make the whole sub-
fixed by the Ministry. They also desire that simultaneous action 
should be taken to bring out all the necessary Snpplements to ear-
lier volumes of the main Compilation so that they are kept up-to-date 
as far as possible. 

74. The Committee would further like to be furnished with a 
yearly progress report regarding the pUblication of the main Compi-
latio~ as well as of the Supplements at the end of each year, to keep 
them abreast of the latest position. 

(x) The DisplCLC£ld Pe-rsons (Compensation and Rehabilitation) Rules, 
1955 (Paru.'1 79 of Fifth Repo'rt-Second Lok Sabh':l) 

75. In paras 7 1.(1 » of their Fifth Report (Spcl)J)d Lok Sabha), pre-
sented to the House on the 5th May, 1959, the Committee on Sub-
ordinate Legislation had observed/recommended 2S follows:-

''The Committee are of the view that a fee could not be levied 
by rules without any specific power being goivE:n in that 
behalf by the parent Act. 



The Commit~ are. ~. of the opiN.cJn teat mae laymg of 
rules on the' Tab~. of'the Housefora· apeci.fietl period does 

. not amount. to their approv,", which could·..uy be atbiev-
ed by bringing forth an .aftiJ'maij,ve motIon· in the House 
in that behalf. 

If the Government censider it necessary to levy fees as has 
been dOlle by rule 122 of the Displaced Persons (Compen-
sation and Rehabilitation) Rule~, 1'955 specifi.~ authority of 
Parliament in that behalf should be obtained and the dis-
placed Persons (Compensation and Rehabilitation) Act, 
1954, amended accor«iingly." 

76. No reply to the above recommendation having been received, 
the Ministry of Labour and RehabtHtation (Department of Reha-
bilitation) were asked on 4-10-1972 to indicate the action taken there-
on by them. When no r~ply was forthcoming even after sevHal 
reminders issued to the Ministry, the Committee at their sitting 
held on 21-5-1973, took serious note of the inordinate delay (14 
years in this case) in implementation of their recommendation or 
lencliDg no final reply by the Ministry and desired that they should 
be asked to send their final reply without any further delay. 

77. After the displeasure of the Committee was conveyed tn the 
Ministry, they have stated in their reply, dated 6/8-6-1973, as fol-
lows:-

"So far as the authority for the levy is concerned, by virtue 
of section 42(2) (nn) added by the amending Act 2 o~ 1960 
in the Displaced Persons (Compensation and Rehabilita-
tion) Act, 1954, rule 122 of the Displaced Persons (Com-
pensation and Rehabilitation) Rules, 1955, stood validated 
from the date of the said amending Act came into force. 
Levies imposed under the said rule prior thereto stood vali-

dated by section 11(1) of the said amending Act. 

So far as the second point, that mere laying of Rules on the 
Table of the House for a speeified period dOQlJ not amount 
to the approval of the Parliament, is concerned, atf:ention 
is invited to Section 40(3) of the Displaced Persons (Com-
pensation and Rehabilitation) Act, 1954, whereby Govern· 
ment is rE1uired tc lay these Rules before each House of 
Parliamen~ while it is in session for a period of 30 days. 
From a perusal of this Section, it does not appear that the 
Rules require any affirmative vote to make it etJect'.ve." 

78. TIle C ........ an .... to DOte tbat In BO far as the leT}'ing-
of fee without .ae lepl ~uthorlty is coaeened, Govenment had 
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implemented their recommendation by amending the parent Act suit-
ably, vide Act Z of 1980. 

79. Tile Committee are, however, not convinced with the reply 
of the Ministry in regard to laying of rules and their approval by 
Parliament. While it is true that under Section 40(3) of tbe Dis-
placed Persons (Compensation and Rehabilitation) Ad. 1954, no affir-
mative vote is required before the Rules come into force, it j~ also 
not correct to contend that Parliament are deemed to have approv· 
ed the ruiles, when they are laid before both the Houses for a period 
of 30 days. The Committee, therefore, reiterate their earlier observa-
tion made in a similar case relating to the Ministry of Commerce, in 
para 59 of Seventh Report (Fifth Lok Sabha) that the presumption 
made by that Ministry that rules had been approved by the Hous*, 
is not correct. The Ministry of Labour should note it for their 
future guidance. 

(xi) Bye-laWS for rendering necessary the licences faT the use of pre­
mi¢s within the SaugoT Cantonment rJ.S stables, cattle sheds, 
etc., fo,r profit (Paras 12-13 of Fifth Report- Second Lok SabhlJ). 

80. In paras 12-13 of their Fifth Report (Second Lok Sabha), pre-
sented to the House on 5-5-1959, the Committee noted the assurance 
given by the Ministry of Defence that the preamble to the above bye-
laws would be amended and besides quoting the authority of clause 
(37) of Section 282, the authority of Section 210 and Clause (16) of 
Section 282 of the Cantonments Act would be cited. 

81. No further communication on the above assurance having been 
received, the Ministry of Defence were asked on 28-9-72 to mdicate 
the action taken thereon by them. When no reply was forthcoming 
even after several reminders sent to the Ministry, the Committee, 
at their sitting held on 21-5-73, took serious note of the inordinate 
delay (14 years in this case) in not fulfilling the assurance given 
to the Committee or sending no final reply by the Ministry and d('· 
sired that they should be asked to send their final reply without any 
further ~elay. 

82. After the displeasure of the Committee was conveyed to thl;' 
Ministry, they have stated in their reply, dated 23-10-73, as follows:-

"The Cantonment Board had framed bye-laws under Sectior. 
282(37) of the Cantonments Act, 1924 for regulating the use 
of premises as stables, cattle sheds, etc. These bye-laws 
inter alia, provide for the grant of licence and for the levy 
of fee therefor. 
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The Cantonment Board had been recovering a licence fee 
separately in all such cases independent of the authority 
of the bye-laws under Section 210 read with Section 2R2 
(16) of the Can,onments Act, 1924. 

'nJe bye-laws were amended so as to delete therefrom the 
provision of levy for grazing fee. This amendment. how-
ever, provides for imposing such conditions as the Board 
may consider fit for the grant or renewal of the licence. 
It has separately come to notice that the Committee on 
Subordinate Legislation do not wish the local authorities 
to have unfettered discretion and 'such conditions as the 
Board may think fit to impose' would give the Board such 
a discretion. It is, therefore, proposed to ask the Canton-
ment Board, Saugor to re-cast the bye-laws." 

83. The Committee are glad to note that the Saugor Cantonment 
Board have since amended the Bye-laws to delete therefrom the pro-
vision for levy of grazing fee. They are further glad to note that as 
this Committee do not wish the local authorities to have unfettered 
discretion, the Ministry of Defence propose to ask the Saugor Can-
tonment Board to reca!lt the Bye-laws so as to omit therefrom the 
words "auch conditions as the Board may think fit to impose". The 
Committee desire that the Bye-laws should be amended to this effect 
at an early date. 

U. The Committee cannot, however, help observing that the Min-
I!ltry had explained the position only after displeasure of the Com-
mittee bad been conveyed to them in May, 1973. The Committee 
wll11ike the MbU!ltry of Defence to take care to give prompt replies 
to the Committee in future. 
(xii) Laying of Rules framed by State Governments under Central 

Acts before Statf> Legislatures/Parliament (Paras 51-52 of 
Seventh RepOTt-Second Lok Sabh·.l). 

85. A large number of Central Acts delegate rule-making power 
to State Governments. The propriety of providing for laying of 
rules framed thereunder bv a State Government on the Table of the 
State Legislature or Parliament has been discussed in the House 
also. 

86. "i"he question of making a provision in the Central Acts, which 
empower the State Governments to frame rules thereunder to lay 
them before respective Legislatures/parliament was first raised in 
the House by Shri T. N. Viswanatha Reddy, a member of the Com-
mittee on Subordinate Legislation. during clause by clause conside-
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:ration of the Poisons (Amendment) Bill, 1958. He had moved an 
-amendment to the effect that the principal Act be amended to pro-
vide for laying of rules made thereunder by the State Governments 
before the State Legislatures for 30 days and should be subject t~ 
modification by the respective legislatures. A doubt was expressed 
in respect of this amendment whether such a provision as far as 
State Legislatures were concerned could be made in a Central Act. 
"The then Minister of Home Affairs opposed this amendment saying 
that such a provision could not be made in a Central Act. The am-
1!ndment, however, was not pressed. 

87. The matter was also considered by the Committee on Subor-
dinate Legislation (Second Lok Sabha) and they had noted that 
several existing Central Acts on the subject falling under "Concur-
rent List" provided for laying of the rules framed thereunder by 
"State Governments before the respective State Legislatures, viz., the 
Motor Vehicles Act, 1939, the I,ndustrial Disputes Act. 1947, the Hindu 
Marriage Act, 1955, the Suppression of Immoral Traffic in Women 
and Girls Act, 1956 and the Probation of Offenders Act, 1958. 

88. The Committee were of the opinion that Central Acts could 
prov~de for laying the rules framed thereunder by the State Govern-
ments, before the respective State Legislatures (vide para. 40 of 
Fifth Report-2 L.s.). 

89. The matter was again raised in the House during Eighth Ses-
sion of Second Lok Sabha, when Shri Ajit Singh Sarhadi, M.P., 
tabled an amendment to the Wakfs (Amendment) Bill, 1959, to the 
effect that the rules made by a State Government should be laid 
before Parliament. The amendment was opposed by the Minister-in~ 
charge of the Bill again on the ground that such a provision could 
not be made in a Central Act. Thereupon the amendment was not 
pressed. 

90. In the light of the above two instances the Committee on Su~ 
-ordinate "Legislation (Second Lok Sabha) subsequently went in 
depth into the matter and considered the following arguments that 
could be advanced against the view that Rules framed by the State 
Governments under a Central Act should be laid before the respec-
-tive State Legislatures:-

(i) While making rules under a Central Act the State Gov-
ernments act as the delegate of Parliament and not 
as the delegate of the State Legislatures. There-
fore, it would not be correct to require the rules made by 
the State Goverriment to be laid before the State Legisla-
ture as the power of over-seeing the rules should proper-
ly and legally belong to the fountain source, namely Par-

ill~. 
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liament. It is o1ily ParJia1b~t whfeh ~Oufd r~~ to 
itself the control of seemg hotV fat the «!eleg.te is ex~ 
dsing itl power within the ortitt of its 4etegl~ ~uthority r 
In making the rules, the State Government is not reS-
ponsible to the State Legislature and. if the rules are 
laid before the Sate Legidatui-els, that boC!y in eftect 
could criticile Parliament through the State Government. 

(Ii) Such a provision would appear to confer a power or im-
pose • duty on the State Legislatures-a power which is 
not available to Parliament. Parliament can no doubt cor; 
fer powers or impose duties on the State or omcers or 
authorities of the Sta~ but a State Legislature is obvious-
ly not an authority of the State for this purpose (Article 
258). Here the word 'State' means the 'State Government" 
as reference to clause (3) of Article 258 and the same word 
used in Articles 256 and 257 will ltiake it clear. However, 
a Central Law can validly authorise the State Govern-
ment to make rules. 

(Ui) The State Legidature has, $ubject to the provisions of the 
Ccmstltution, full power to regulate its prOcedure and the 
conduct Of buldness (ArtIcle 208). TherefQre, a prOvision 
which restricts the period during which modiftcations in the 
rules may be made by the State Legislature would be con-
trary to the Constitution. Parlian'lent and the State Legis-
latures are within their respecti~ Legislative spheres 
paramount. 

0") The State Legislature might like to frame its own laws 
and rules of procedure with respect to the conduct of busi-
ness before it and such a law or rule may very well have 
the effect of running counter to a Central provision on the 
subject. 

91. They also considered the desirability of the second course,. 
tN., the laying of rules framed by the State GOVernments under 
• Central Act Hefore Parliament and carne to the conclusion that 
thJseourae could not be a practical proposition in view of the fol-
lowing considerations:-

(1) The rules -framed by the State will have to be physically 
laid on the Table of the House. No particular Central 
Minister will be responsible for having framed them or 
for laying them since the rules would not have been 
framed- by an authority subordin8.te to. or under the cont-
rol of any Central Minister. Thus there will be the pro-

j blem of physically laying them on the Table. 4-



(ii) Rules framed by State Governments would be based on 
local conditions, material facts within its knowledge and 
unless all thoSe are made known to Parliament, the dis-
cussion would not be comprehensive. 

(iii) Further, if such rules are discussed in Parliament for 
amending them, it would be impossible to draw a line and 
stop criticism of the State Government or of its officers 
either directly or indirectly. Such a discusstol\ would 
appear injudicious and might even be infructuous and 
liable to irritate the State Government. The Central 
Minister will also have no material for a reply or re-s-
ponsibility for replying to such a critiCism. 

92. The recommendation of the Committee on the subject re-
ferred to in para 40 of Fifth Report (Second Lok Sabha) was also 
discussed by the Chairman of the Committee witl> the then Dp.puty 
Minister of Law (ShIi. Hajarnavis). After noting the aforemen-
tioned difficulties,' the Committee felt as follows:~ 

" .... the better courSe would be to request the State Govern­
ments to have laws efl4cted by t'hei'r Legislatttures to pro-
vide for laying of the rules framed bl1 them (either under 
/4 Cent?i.ll Act or State Act) before the State Legislatures 
and for their modification, if any, by the rpspective 
Legislatu'res. The Deputy Minister of Law also informed 
the Chairman that a provision of a similar nature requir-
ing the Central Government to lay rules framed by them 
before Parliament and for their modification, if any, 
would be made in the General Clauses Act which would 
obviate the necessity of proViding for the same in every 
Act which delegated rule making power." 

{para 51, Seventh Report-Second Lok Sabha-presented on 
22-12-1959]. 

93. In their action taken note dated the 1st May, 1961, the Minis-
try of Law (Legislative Department) had informed as follows~-

''The recommenadtions of the Committee on Subordinate 
Legislation .... have been brought to the notice of State 
Governments for necessary action; The question of re-
plat:ing the General Clauses Act, 1897, is being examined 
by the Law Commission. It will, however, be some time 
before the Commission submits its Report on this Act." 

91. With a view to find out the latest position in regard to the 
General L'la~s Act, the Ministry of Law and Ju~t~ce (Legislative 
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Department) ~ere ~ on 3-10~1972 to- state (i) whether the ques-
-Uon of replacmg this Act had been examined by the Law Commis-
sion; and if so, what was ita recommendation; and (ii) whether 
Government had accepted the recommendation of the Commission 

., made in this behalf. 

95. In their O.M. dated 6-12-1972, the Ministry have stated that 
.... to the revision of the General Clauses Act, the Law Commis~ 
lion prepared a Draft Report some time ago. The Draft Report 
has not yet been finalised by the Commission." In reply to a D.O. 
reminder of 4~4-1973, the Ministry have informed that the Report 
on the General Clauses Act has not been finalised by the Law Com-
mission and is not likely to be finalised at an early date. 

96. The Ministry of Law was also asked on 27-8-1973 to state 
how many State Governments had enacted laws to provide for 
laying of the rules framed by them under a Central Act before the 
State Legislatures and for their modification, if any, by the respec-
tive Legislatures. In their reply dated 12-11-1973 they have in-
formed that they have nq information. On the matter be~g pur-
tlued further, the Ministry have now issued a reminder on 
12-2-1974 to the State Governments in the matter. 

17. It i. CIOmmOD bowled.e that several important 'Orders' 
affectin. the day to day Ute of eitizens in this country are issued 
by State Governments under Central enactments; as for example 
wader the Essential Commodities Act, 1955. The list of sueh en-
actments could be multlplied-. 

II. With a view to aeeln. tbat the subordinate legislation to be 
framed by State Governments in pursuance of the powers con-
fenecl by Central eIUlCtmeDta, did DOt escape acrutiDy, the Com-
mittee had endorsed the conc1ucioa arrived at between the then 
Chairman of the Comaittee on Subordinate Legislation and the 
then Deputy Minister of Law that State Governments should be 
requested to bave laws ena~ted "-v their Legislatures to provide for 
laylD, of tbe rules framed by them 1IDder Ceatral Aets, before the 
State Legislahlnl ad for their modiftcati .... if ally, by the rea-
peetlve r..e.tslatures. The Committee bad expected the MInistry of 
Law to pursue the matter with the State Governments. 

It. The Committee, however, note with regret that the Mhdstry 
of Law, Justice and Compaay AtraIrs (LegIslative Department), 

• A r_ iUustratiOIB are:- the ladia Port. AA:t. 1908, 1M POilODS hI, 1919, d,e 11\-
dlulrie, (Development and Rqulation) Act, 1951 , the Wakf Act,I9S4, the CertraJ 
S&let Tu Act. 1956, tbe Insecticides Act, 1968, ~M Registrati~n. or Birth~ ad 
Deatlts Act. ,1969, the Contnct Labour (Replation and Abob~IOJI) J'Ct.I~70, 
the Me.ilcai Tmniaatlon of Prerlancy Act, 1971 an4 the Wild J ot. (J"rotechon) 
_'ct, 19720 
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after briDgiDg the observations of the Committee made in paras 
51-52 of their Seventh Report (Second Lok Sabha) to th~ notice of 
the State Governments in 1961 have not pursued the matter for 
all these years and have not cared to find out whether any State 
Govenunent has taken- any action to enact a law to provide for lay-
ing of Rules framed by them under a Central Act before the 
State Legislature. In the opinion of the Committee, this has result-
ed in the subordinate legislation made by State Governments un-
der Central Ads remaining without legislative supervision either-
at the level of Parliament or at the level of State Legislatures. 
The Committee note that at their instance the Ministry have now-
on 12-2-1974, i.e., after 13 years-sent a reminder to all the State 
Governments in the matter. They cannot help regretting the .. asual 
manner in which the Ministry of Law had dealt with an important 
recommendation of the Committee. The Committee desire that the 
Ministry should now pursue the matter with State Governments 
in right earnest and inform them at the earliest as to how many 
States have enacted laws providing for laying of rules framed by 
them under Central Acts. 

100. As regards amendment to the General Clauses Ad to pro-
vide for laying of rules made by Central Government under 
Cential Acts before Parliament, the Committee note that the Law 
Commission has not yet finalised its Report on the revision of the 
General Clauses Act. The Committee desire that the Ministry 
should get it expedited. 

(xiii) The Delhi Development (Grant of Allow'Jnces to Non-official 
Members of the Advisory Council) Rules, 1959 (Para 8 of Eighth 
Report-Second Lok Saoha). 

101. In para 8 of their Eighth Report (Second Lok Sabha), pre-
sented to the House on 29-4-1960, the Committee on Subordinate 
Legislation had recommended as follows:-

"The Committee recommend that an express proviSion autho-
rising the rule~making authority to provide for regulation 
and payment of daily and mileage allowances to non-
official members of the Advisory Council by means of 
rules 1>& made in the Delhi Development Act, 1957, when 
the Act is amended next." 

102. It was noticed that the above recommendation of the Com-
mittee had not been implemented by Goverment even though the 
Delhi Development Act, 1957, had been amended thrice (in 1963, 1964 
and 1966), subsequent to the presentation of the above Report to 
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the Ji,Puse, The ~try of WorkJ ~1\4i Houm.g ~ iUr •••• 
aslted QJl tl0-1972 to lI~te the re8$)Di feu noi amending the Act 
in, pUfS\J:ance o( the said r~e~tion. 

103. In their reply, dated the 7th March, 1973 the Minilipy 
.tated ~s under: I .. . 

"The recommendations of the Committee on Subordinate 
Legislation that an express prQ..vision may be made a1,lt-
hortsing the rule making Authority to provide for regula-
tion and payment of daily and mileage allowance to nOD-
omelal members of the Advisory Council of the Delhi 
Development Authority do not appear to have been re-
ceived in this Ministry earlier. However, the matter is 
being examined ab-initio and actio~ ~ken in the matter 
will be intimated to the Lok Sabha Secretariat in due 
course." 

1M. In a further communication dated 17-9-1873, the Ministry 
have stated as follows:-

"The Ministry of Law have since vetted the draft Note for 
the Cabinet. However, they have advised that ~ Bill 
MOuld be placed before the Metropolitan CoUQ¢,1 of 
Delhi and their views should also be obtained. ~r<J­
iDIly, the Bill has ~n r,ferred to the Delhi Admini~­
tratlon. It is expected to be dis~ in the next meet-
ing of the Council. Developments on this subject will be 
intimated to you in due course." 

105. In their latest communication dated 14-11-1973, the Minis-
try have stated that the'Metropolitan Council of Delhi has not yet 
diSCussed the matter. 

106. The Committee note that tIae reasoD ,iva 11,. the Ministry 
of Worb and Bouam. for delar in implementing the ~ommen· 
daUOIl of the COQUlllttee In reprd to aaendment of the Delhi 
Development Act, 1157, was th.t they had not received the recom-
mendaUon of the Committee earUer (vide para 103 above). The 
CommlUee are unable to aeeept this explanation. ftey feel that 
It Is the duty of each Minlstrr /Department to keep themselves in 
formed of the reeomaIend.tioDS of the Committee and to take early 
adlen tIaereon. as the Reports become public on presentation to- the 
1hue. 

1M. Th. c-m ......... the ~. Wq. -.ad a ..... 
to ~te ......... t to tile o..aw o., ...... t 4d, 1.7. in ~-
plementation of tlrlllir reeommeadatioD m* In 1_ and complete the 
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D~y ~W.O wi~ ~ lP,..lJl.. They further desire the Minis-
trr to ~~rt tla~ £Ow..i~c:, tp ~. " 
(xiv) The Andaman and Nicol1:lr Islands Economis¢r Rules, 1959 

mpde undeT the Indian Boilers Act, 19~ (Para 7 of Nin~h R,-
port-Second Lok Sabha). . . 

108. In para 7 of their Ninth Report (presented on 9-9-1960), the 
Committee on Subordinate Legislation (Second Lok Sabha) recom-
mended as under:-

"A provision for appointment of assessors and payment of 
fees and travelling expenses to th~m p\lght to have been 
made in the Indian Boil&rs Act, 1923, and not in the rules 
as has been done under rules 32 and 33 of the Andaman 
and Nicobar Islands Economiser Rules, 1959-" 

109. While accepting tlJe above recommendation of the Commit-
to get the Indian Boilers Act, 1923, amended, was being taken by 
(vide O.M. No. 341 13/61-ANL, dated 17-3-1962) that neceSsary action 
to get the Indian Boilers Act, 1923, amended, was being taken by 
the Ministry of Works, Housing and Rehabilitation. This wp.s re-
ported to the House by the Committee on Subordinate Legislation 
(Third Lok Sabha) vide S. No.3 of Appendix to their Second Report. 

110. No further communication on the above assurance having 
been received, the Ministry of Industrial Developm~nt (who are 
presently concerned with the subject), were asked o,n 5-~O-1972 to 
state the latest position in the matter. In their O.¥. dated 4-11-1972, 
they have stated as follows: - I 

" . . .. In pursuance of the recommendation of the Central 
Boilers Board a High-powered Committee has been set 
up by the Government of India vide Resolution No. 5(1) I 
70-Boilers, dated the 8th June, 1972, for a comprehensive 
review of laws on boilers and unfired pressure vessels ar~d 
to make recommendations. This Committee has been 
aljlked to submit its report within a period of one year. 

1t has also been decided that instead of going in for piece-tl)e.a1 
amendments to the Indian Boilers Act, 1923 (5 of 1923) 
all the proposals received for amendment to the Indian 
Boilers Act should be referred to the above ment!oned 
high-powered Committee'. A~cordingly, this 'proposal has 
also been referred to the high-powered Committee.u 

111. Tbe Committee examined the r~resentativ..e of the Minis-
try of Industrial Development, at their sitting held on the 
12th February, li'H:. During tlw CGWr" of his evi~e, the re-
presentative admitted clelay on their part in implementation of the 
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rt!OOJUlendation of the Committee and explained' that the main. rea-:-
SOD8 for delay was that the Ministry did not want to go in: for pi~ce­
meal amendments to the Act. Another reason for delay was trans-
fer of the subject from one Ministry to another. The third reason 
was that the file was held up with one or two officers for a period 
of one year for which they had expressed their regrets. He fur-
tber stated that at the time of processing the recommenadtion, a 
point was raised whether Section 29 which enabled the State Gov-
ernments to make rules empowered the Government to appoint 
asse&80rs and pay their fees, etc. When the Committee pointed out 
that it did not cover and a specific proviSion was necessary in the 
o\ct, the Ministry accepted it and restarted the processing of recom-
mendation. 

112. The representative of the Ministry also agreed that in the 
absence of the amendment being made to 'the Act during the last 13' 
years, the lacuna pointed out by the Committee still continued to· 
be in operation. 

113. As regards the High Power Committee set up by Govern-
ment for a comprehensive review of laws on boilers, he stated that 
its report was expected by March, 1974, and immediately. ~here­
after the case would be processed for necessary action. 

114. The Committee are not satisfied with the reply of the 
Mlnl.trf of Industrial Development. In their opinion, Govern-
meDt have unduly delayed implementation of their recommenda· 
tlOD which had been accepted by them as far back as in March, 1962. 
The Committee desire the Ministry to expedite amendment to the 
indian Boilers Act and report Its compliance to them. 

(xv) Rule 416 of the Indian TelegTaph Rules, 1951, as inse'rted by 
S.O. 627 of 196~ue notice to the subscriber before with-
drowol of telephone (Para 7 of Twelfth RepOTt-Second Lok 
Sobha). 

115. The Committee on Subordinate Legislation had recom-
mended in para 7 of their Twelfth RepOrt (Second Lok Sabha), pre-
sented to the House on 4-9-1961. as follows:-

UWithdrawal of a telephone or a similar service in exercise 
of power under rule 4Ui of the Indian Telegraph Rules, 
1951, should be effec:ted after giving due notice to the sub-
acriber. The reasons for withdrawal should also be re-
corded in writing and communicated to the subscriber 
preferably before, if praetieable, otherwise. within a 
period of seven days after the withdrawal bas been 
eftected. These requirements "shOuld, therefore, be mcor-
porated in the existing rule U6 itself." 
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116. No reply to the above recommendation having been receiv-

ed, Ministry of Communications (D. G. P . &T .) were asked on 
30-9-1972, to indicate the action taken thereon for the iniormation 
of the Committee on Subordinate Legislation. After protracted 
correspondence, the Directorate General of Posts and Telegraphs, 
in their letter. dated 21-1-1974, have now stated as under:~ 

"The matter has again been examined in detail. The recom-
mendations required Rule 416 of Indian Telegraph Rules. 
1951, to be modified to give due notice indicating reasons 
for disconnection to a subscriber before withdrawing ser-
vice under these Rules. As the position stands, we have 
never made use of Rules 416 of Indian Telegraph Rules for 
withdrawal of Telephone service except on one isolated 
occasion in which the Ministry of Law was also con-
sulted. In that case on advice of the Ministry 'J£ Law, 
a notice was issued to the party concerned and ultimate-
ly the telephone was not withdrawn. The power under 
this rule is vested only with the Director General, Posts 
& Telegraphs (Telegraph Authority) and it has not. 
been delegated to any Subordinate authority. Under the 
circumstances there need not be any fear of arbitrary mis-
use of Rule 416 of Indian Telegraph Rules and in view of 
the position explained above, it may be submitted to the 
Committee that no amendment to Indian Telegraph Rule' 
416 appears to be necessitated." 

117. Tbe Committee regret to note that Ministry bave neither im-
plemented the re~ommendations made in 1961, nor ~ared to inform, 
the Committee as to the difficulty in doing so during the last 13' 
years. They deplore the delay on the part of the Ministry in not 
implementing the r~ommendations of the Committee. 

118. Tbe Committee are also not satisfied witb the above reply of 
the Ministry of Communications (D.G.P&T) now received. They 
are of tbe opinion tbat if the provision ~ontained in rule 416 bas 
never been made use of, it does not take away tbe basi~ need of re-
quiring the P &: T Department to give due notice to the subs~riber 
before his telephone or similar servke is withdrawn. The Commit-
tee reiterate their earlier recommendations made in para 7 oC 
Twelfth RepOrt (Second Lok Sabha) and desire the Ministry to 
amend rule 416 a~~ordingly, without any.further delay. 
(xvi) Bye-laws for the regulation of supply and UBe of water includ­

ing the collection and recovery of c1va'rges therefor in Belgaum 
Can,tonment (Para 26 of Fourth Report-Third Lok Sabha). 

119. Bye-laws 10 and 11, read with bye-law 8 of the Bye-laws for' 
the regulation of supply and use of water including the collection. 



:and recovery of charges therefor in Belgaum C~t()nmeJ1t pJ".OVid~ 
that where the work regarding wa~r Connection or alteratiQIl itl 
water connection was carried out by the Ctpltonment ~ard, the a~ 
pUcant had to pay the estimated cost of expenditure inclusive of 
road cutting and reinstatement charges, and, in a4ditiQn, lut,d to paY' 

'24i per cent. of actual cost of work to cover supervision charges. It 
was ~.lt that chargiDa of 34:t per cent. of actual COlt of work to 
·cover superybion charges was excessive, considering the prevailing 
rate of such charges in other Cantonment like the Saugor Canton-
ment where the supervisory charges were 6 per cent. 

120. The _Ministry of Defence, on being pointed out, had reduced 
the SUpervision charges from 24t per cent. to 29 per eent. (vide 

·SAO. 411 of 19M). In ttus connection, the Committee on Subordi-
nate Legislation had observed in para as of their Fourth Report 
(Third Lok Sabha) presented to the House on 4th May, 1965, that 
although the supervision charges had been reduced from 241 per 

· cent. to 20 per cent., these charges still appeared to be excessive. 

121. No reply to the above ob8ervation having been received, the 
Minbtry of Defence were asked on 1st JURe, 1972, to indicate whe-
tl:aer the bye-laws in question were further amended. The Ministry 
have forwarded OIl 23rd October, 1972, a copy of their O.M. dated 

· 28th April, 1986 (addressed to the Department of Parliamentary 
Mairl), wherein they had stated as follows:-

" ...... Headquarters, Southern Command, Poona, have inti-
mated. that the observation made in para 26 of the Com-
mittee on Subordinate Legislation report has been fully 
eonsldered by the Cantonment Board, Belgaum, and they 
are of the view that 20 per cent. of the departmental 
char .. Be reuonable ad there is no scope for any fur-
ther revision. It 

122. In a written atatetI:Qent, &he Ministry have .t,ated that be-
· CM\Ie of the exiltiAg supervision charges and other taxation prevail~ 
Mag in CutoDllloellt ao.ra Belaaum that CaatoameDt is seJf~uftlci­
~t till kHiata. U further reduetion is &treiIae4 Upoll, it is just p0s-
sible that this Board will also come forward for grant-iJl..aid and 
thereby be. burd-. on the exc:hequer. 

123. The Committee took oral evidence of the representative of 
&be Ministry of Def8DCe at their sitting held on the 12th February. 
1914, to know wby it W8I DOt poeaIbJe to reduce the suPervisIon 

·claaqea ~ Bel&aum ea-Wm.u During his evidence, *e npre-
.. latin _ted that the ~n char .. which were red~ 
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from 241 per cent. to 20 per cent. in BelgaunJ. Cantonment on the re-
com~end~~on of the COllunjtiee on Subor.dinate Legislation could 
not be reduced further. Thfr.e were 6'J Cantonments whew the rate 
was 20 per cent. In some Cantonments, they charged departmental 
as well as supervision charges while in other, they called it connec-
tion fee. The rates in Ambala Cantonment were 25 per cent super-
vision charges plus 2 per ceDt. estimating fee. The supervision 
charges for giving water connection in Aurangabad Cantonment 
were 24j per cent., Deolali 241 per cent., Jabalpur 25 per cent., 
Kasauli 20 per cent. and in Khas Yol and Willington it was 24! per 
cent. He further informed that no objection had been received when 
the notification was published in the Gazette. 

124. On being asked whether any investigation had been made 
regarding the charges being high, the representative stated that 
these charges were flxed by the Boards. Government were, how-
ever, thinking of setting up a Committee to go into these matters. 
The proposal had been postponed for the time being as they propos-
ed to first amend the Cantonments Act, 1924. He assured that wheTh 
such a Committee was set up, it would go into all these matters. 

125. While the Committee are in agreement with the reply of the 
Ministry dated 23rd October, 1M2 that it is not possible to further 
reduce supervision charges in Belgaurn Cantonment, they note the 
assurance given by the Ministry of Defence that they propose to set 
up a Committee to go into these matters. They desire that the Com-
mittee to be appointed should be directed to go into the question of 
rationalisation of supervision charges in all the Cantonments. 

126. In this case "so, the Committ~e regret a delay of 7 years in 
f,rw ... d~1' infltnaatiOil to them. Tb,e eo.ttee ,"Ulike the Min-
qtry " Oeia.ce to btke car, to ~v. prompt replies to the Commit-
tee in future. 

(xvii) Griet)J1nces of cooks and water-caTTier~ in Defence establish­
ments (Para 67 of Ftrst Report-Fourth Lok Sabha) 

127. In para 67 of their First Report (presented on 5th March, 
1968), the Committee on Subordinate I..egislation (Fourth Lok 
Sabha) had observed regarding grievances of cooks and water car-
riers in Defence establishments as follows:-

j •. 

"The Committee .... trust that the Ministry of Defence would 
ensure that tae service rules applicable to the various 
categories of Defence personnel are so administered as to 
afford adequate rsdress to the grievances of the Defence 
pel'tlOnnel, who came within the category of non-comba-
tants," 
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128. No reply to the above recommendation· having beeil receiv-
ed, the Ministry of Defence were asked on 6th April, 1972' to indicate 
the action. taken thereon by them. When no reply was forthcoming 
even after several reminders issued to the Ministry, the Committee 
on Subordinate Legislation at their sitting held on 21st May, 1973, 
took a serious note of the inordinate delay and desired that the Min-
istry should be asked to send their final reply without any further 
delay. 

129. After the displeasure of the Committee was communicated 
on 25th May, 1973, the Ministry of Defence have replied on 22nd 
June, 1973 as follows:-

"The recommendation of the Committee has been examined 
particularly with reference to the method of redressal of 
the grievances of the Defence personnel who are. categor-
ised as non-Combatants. In the Defence organisation, 
there are three categories of nono-combatants, .. 
combatants (Enrolled), Nono-Combatants (unenrolle<1).~d 
other civilians paid from Defence Services Estimates. The 
non-combatants (Enrolled) are governed by the Rules and 
Regulations applicable to other Service Personnel (Com-
batants). The rules applicable to this category provide 
for adequate protection to ventilate their grievances and 

, alao specify the authority who is competent to afford the 
redress. Army Act Sections 26, 27, 164 and para 361 of the 
Regulations for the Army. 1962 are relevant in this con-
nection ...... In so far as the other two categories of non-
Combatants are concerned, they are governed by the re-
levant Civil Rules regulating their service conditions, viz., 
the CCS(CCA) Rules, 1965, CCS(TS) Rules, 1965, the CCS 
(Conduct) Rules, 1964 and other Civil Service Regula-
tions. The CCS(CCA) Rules, 1965 and the CCS(TS) 
Rules, 1965 provide for adequate opportunity for Appeals 
and Review Petitions in case of individuals proceeded 
against on disciplinary ~unds or whose services are ter-
minated by giving one month's notice . 

. . . . the grievances of the employees serving in areas or units 
where the nonnal trade union activity is not being per-
mitted, are considered through the WeHare Committees 
which are required to be constituted. Even though the-
orders had been issued earlier in 199 for providing this 
facility, fresh instructions have again been issued by the 
Anny Headquarters to constitute these Committees wher-
ever it was not being done. In places where the normal 
trade union activity is permitted the grievances of the 
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employees are considered by the administration in the 
Works Committees constituted under the Industrial Dis-
putes Act, 1947 and the Joint Councils constituted at vari-
ous levels under the Joint Consultation and Compulsory 
Arbitration Scheme. Joint Councils for this purpose 
under the Ministry of Defence have been constituted at 
the levels of the Ministry, the Services Headquarters and 
the Units. 

It would, therefore, be seen that adequate provisions exist 
in this Ministry for redressal of grievances of all the 
three categories of non-combatants." 

130. While the Committee are satisfied with the above reply of 
the Ministry of Defence, they cannot help observing that the Minis-
try had not bothered to explain the position for more than 5 years, 
till the displeasure of the Committee was conveyed to them in May, 
1973. 

(xviii) Absence of safeguards in the Seeds Rules, 1968 (G.S.R. 1632 
of 1968) to protect the farmer against supply of defective seeds 

(Para 50 of Sixth Report-Fou.rth Lok Sabha). 

131. During the course of examination of the Seeds Rules, 1968 
(G.S.R. 1632 of 1968), it was noticed that no remedy had been provid-
ed for dealing with persons who sold or supplied seeds which did 
not conform to the minimum limits of germination and purity, as 
specified by the Central Government under Section 6 of the Seeds 
Act, 1966. It was felt that the absence of such a penal provision 
might increase activities of such persons and thus lead to the devas-
tation of crops of farmers. There was also no provision for dealing 
with the persons conniving with Seed Inspectors or other officers for 
securing false certificates regarding marking or labelling of seeds. 

132. After examining the matter in detail and recording evidence 
of the representative of the Department of Agriculture, the Com-
mittee on Subordinate Legislation in para 50 of their Sixth Report 
(Fourth Lok Sabha) presented on 3rd September, 197(1 recommend-
ed as follows:-

"While the Committee agrees that failure of a crop cannot be 
attributed only to the quality of seeds as it could be due 
to many other reasons, nevertheless, it considers that Gov-
ernment should take all possible measures to ensure that 
a farmer is not supplied with defective seeds and some 
safeguard to this effect should be made in the Seeds Rules, 
1968." 
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133. In their aetioll taken DO~ the Mmisv, of ACrietdture (De-

partment of Agrieulture) have stetecl as feHowr.-

h .••• Ii label to be aftlXed on the container Uhder Seeds Rules,. 
1968 includes the folloWing particulars in regard to seeds:. 

(a) Kind 
(b) Variety 
(c) Lot Number 
(d) Date of testing 
(e) Germination percentage 
(f) Purity percentage 
(g) Other crop seed 
(h) Inert matter percentage 
(I) Net content 
(j) Seller's name, and 
(k) Address 

, ." 1. 0- .. 

It would be seen from the above that the lot number is lilre 
the batch nwnber in case of drugs and pharmaceuticals. 
The label also indicates the name and address of the per-
son who is responsible for putting the information on the 
label It is felt that the above detailed information <m. 
the label, required under Section 6(b), would be sufficient 
to trace out the origin and the total quantity of tire pa~ 
cular lot. 

Hence no change in the Seeds Rules, 1968 appears to be neces-
sary at present." 

134. The representative of the Ministry of Agriculture (Depart-
ment of Agriculture), who was exainlned by the Coininittee on the 
12th February, 1974, stated that seeds were required to be sold large-
ly as certified seeds after certiflcation by the certifying agencies or 
truthfully labelled seeds on the responsibility of the seed producer. 
Seed processing machinery had been set up in a large number of" 
States. Seed Inspectors had been appointee!" for drawing up of sam-
ples as well as getting the samples analYsed at the State Seod Testing 
Laboratory. Farm Certificates issued by the National Seeds Curpo-
ration, State Farms Corporation of India Ltd. and oth~r recognised 
seed processing and distributing agencies gave the lot number of the 
seed, date of its test and the period for which the certificate would 
be valid If auybocly prevented a Seed Inspector from taking sam-
ples or wished to destroy • partieu1ai'" lot of seeds found defective 
or wished to have it withdrawn from sale, he was liable to punish-
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ment. He further stated that they had receivea DO lnfomiitioll ." 
far about any pr6Seeution ~111 laun~ed by Seed IhspeCtors. As to. 
the role of Seed Inspectors, the repreSehtative stated that their duty 
was to take samples and test them. 

135. on being pointed out thAt tilidersu~rule (c:1) of Rule 2Sr 

ibid., ihe Ihspector had, inte'r cUia, to d'eal With any complaint made 
to him in respect of any contravention of the provisions of the prin-
cipal Act or the Rules, but it was not specified therein that in what 
way he would do it, the representative of the Ministry agreed to lay 
down detailed procedure about the action to be taken by the Inspec-
tor. The representative was asked to furnish a cOpy of the draft 
amendments to the Seeds RUles as agreed to by him for their con-· 
sideration. 

136. on 21st March, 1974, the Ministry of Agriculture (Depart-
ment of Agriculture) have furnished the following draft amend-
ments to the Seeds Rules, 1968:-

"23A. Action to be taken by the Seed Inspector if a complaint 
is lodged with him-

(1) If farmer has lodged a complaint in writing that the-
failure of the crop is due to the defective quality of any 
seeds of any notified kind or variety supplied to him, the-
Seed Inspector shall take in his possession the marks 
or labels, the seed containers and a sample of unused 
seeds to the extent possible from the complaina.nt for 
establishing the source of supply of seeds and shall in-
vestigate the causes of the failure of the crop. The 
Seed Inspector shall send samples of unused seeds of the 
same lot to the Seed .Analyst for detailed analysis at the 
State Seed Testing Laboratory. He shall thereupon 
submit the report of his findings as soon as possible to' 
the competent authority. 

(2) Jon case, the Seed Inspector comes to the conclusion that 
the failure of the crop is due to the quality of ~eds sup-
plied to the farmer being less than the minimum !'!ta~ 
dai-ds notified by the Central Government, the compe-
tent authority shall launch proceedings against the sup-
plier for contravention of the provisions of the Act or-
these Rules." 

lSf. The OJannittee are satfsfted with the above proposed amend-
mats aDd desire the Ministry to take early action to incorporate-
them in the See:ts Rules, 1988. 
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(xix) The IJ1d_ St4TtdG.nb InstitUtiml (Certification MCJt'ks)Am-
eftdment Regulcrtiou, 1968 (PGt'4 18 01/ SetHmth Report-FOU7'th 

Lok SClbha). 

138. Section 20 of the Indian Standards Institution (Certification 
lIarks) Act, 1952 empowers the Central Government to make rules 
"to carry out the purposes of the Act. Under Clause (e) of sub-
section (2) of this section, the Rules may provide for the levy of fees 
10r the grant or renewal of any licence. Under sub-section (4) of 
the section, the Rules to be framed by the Central Government are 
10 be laid before Parliament 

139. Section 21 (1) empowers the Institution to make regulations, 
not inconsiste:lt with the provisions of the Act and the rules made 
thereunder. Sub-section (2) of that section lays down the particu-
lar matters in respect of which regulations may be made by the In-
stitution. This sub-section does not make any mention of matters 
·specified in clause (e) of sub-section (2) of section 20, i.e., those re-
lating to levy of fees. Unlike the Rules, the Regulations are not re-
-quired to be laid before Parliament. 

140. It was noticed that fees for grant/renewal of licences, etc., 
bad been prescribed in Regulation 7 framed by the Institution, and 
not in the Rules framed by the Central Government. The then De-
partment of Iolldustrial DeVelopment, who were asked whether the 
relevant Regulation-Regulation 7-was not inconsistent wi~ the 
-provision of the parent Act, inter aha, stated as follows in their 
reply:-

........ Keeping in view the advice given by the Ministry of 
Law in the matter, it is considered that there is no incon-
sistency in the operation of regulation 7 of the Indian 
Standards Institution (Certification Marks) Regulations." 

141. Commenting upon the above reply of the Department of In-
-dustrial Development, the Committee observed as follows in para 
18 of their Seventh Report (Fourth Lok Sabha) presented on 16th 
December, 1970:-

"It feels that, even though, as held by the Ministry of Law, 
the Institution is not precluded from making regulations 
for prescribing fees, such Regulations are not in conson-
ance with the spirit and scheme of section 21 of the prin-
cipal Act Even otherwise, the Committee feels that fees 
for grant of llcenees whmh bave the effect of imposing 
• financial burden should be regulated through Rules, 
which are laid on the Table of the House rather than He-



gutatioDS, which are not so laid. The Committee, there-
fore, desires that Government should consider the matter 
in the light of its foregOing observation." 

142. In their action taken note on the above observation the 
Ministry of Industrial Development have stated on 7-3-72 as f;Uows: 

"Under Section 3(d) of tJ:1e lSI (Certification Marks) Act, 1952, 
the legislatute has particularly assigned to the Institution 
power to 'levy such fees for grant or renewal of any licence 
as may be prescribed'. Under section 2(~) 'prescrib4!d' 
means prescribed by Rules or Regulations. The Institution 
thus has powers to levy fees in accordance with the duties 
assigned to it under the Act. 

It is submitted that in construing the provisions of section 
21, one shou~d not adopt a construction which would make 
section 3(d) of the Act ineffective. The Parliament has 
given a right to the.Institution under Section 3(d) which 
should not be held to have been destroyed under Section 
21 of the same Act. 

This Institution has, however, no objection if the lSI (Certifica-
tion ?Jarks) Regulations framed by the Institution are 
required to be laid on the Tables of the Parliament as 
the Rules." 

143. The Committee are happy to DOte that the Ministry of Indus-
Rial Development' have &greed to the ReplatioDS made under See-
tioo 21(1) of the Indian Standards Institution (Certification Marks) 
Act, 195Z, hein, laid before P.arliament. They desire the Ministry to 
take early aetion to amend the Ad for ineorpol'(lting therein the lay-
lag clause as appreved by them, vide paras 33-34 of Second Report 
(Fifth Lok Sabha). 

(xx) Disparities in Cantonment Board Bye-laws (Nra 55 of Seventh 
Report-Fourth Lok Sdbha). 

144. The Committee on Subordinate Legislation had recommen~ed 
in para 55 of their Seventh Report (Fourth Lok Sabha) whicl?- was 
presented to the House on the 16th Decemb€T, 1970, as follows:-

''The Committee observes that the question of review of the 
existing bye-laws of the various Cantonment Boards in 
the country, some of whiCh were framed more than haH 
a century back, is long overdue. The Committee desires 
that Model Cantonment Board Bye~laws, on the lines indi-
cated by the Ministry, should now be drawn up and placed 
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before the Committee at an early date for, its considera- -
. tiOJl." 

145. After protrac~d correspondance, the Ministry of Defence 
have stated in their reply dt. 1-8-5-1973, as follows:-

"The work of framing the model bye-laws involves: 

<a> close examination 01 the existing 'bye-laws ofihe 62 
Cantonment Boards;' 

(b) study of the corresponding bye-laws framed by the 
adjoiningmunicipalties!State Governments; 

(c) drafting of suitable model bye-laws to deal with the 
requirem~ts of all Cantonment Boards in consultation 
with the Ministry of Law; 

(d) discussion of the draft bye-laws with the Committee on 
Subordinate Legislation prior to their finalisationj 

(e) forwarding model bye-laws approved by the Committee 
to the Cantonme~t Boards for adoptionj 

(f) watching the receipt of proposals from Cantonment 
Boards; and 

(g) getting them vetted by the Ministry of Law and possibly 
by the Committee on Subordinate Legislation before 
publication in the oftlcial Gazette. 

!The work 6f traDdDg ·lMdelbyHaws needi WhOle time and 
. vndivtded attention, as' also liaieoD with the MiniStry of 
Law abd familiarity with the bye-laws of the loealbodies 
lIke Mumdpalities aDd Corporations. In order to achieve 
this work, it is proposed to set u~ a cell in the Directorate 
of Military Lands and Cantonments for which a case will 
be submitted to the Cabinet for creation of the requisite 
posts in relaxation of the existing ban. Thereafter the work 
will be taken in hand. 

The matter has howey,," been kept in abeyance so far because 
a Task Force has been set up by the Goverzu:nent of India 
(in Deeember, 1972) to, iftter alia, auggest'8lileriifments to 

the Cantonments Act, 1924. Since the bye-laws are framed 
under the powers conferred by the Act, it is considered 
advisable to see what shape the new Act proposed to be 
brought bewre Parliament will take after the result of 
the deliberations of the Task Force is known. 

The position may Jdndly be explained to the Committee on 
Subordinate Legisla~ IUltably.1I 
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J.46. In a further communication dated 31-12-1973, the Ministry 
of Defence have stated as follows:-

"The matter has been considered by us in consultation with 
the ML&C Directorate and the Ministry of Finance 
(Defence), ~ut it could not be finalised. In the meantime~ 
we have since decided to undertake comprehensive amend-
ments to various sections of the Cantonments Act, 1924. 
including those under which the various bye-hlws are 
framed. It would, therefore, be appreciated that it may not 
be appropriate for tpis Ministry to embark on any stan-
dardisation of the bye-laws based on the Sections of the 
Cantonments Act, 1924, which is to be reviserl. 

I shall be grateful, if you bring the above position to the 
notice of the Committee on Subo::dinate Legislation and 
obtain its agreement to t~e postponment of drawing up 
of the model Bye-laws till the amendments to the Canton-
ments Act 1924 are passed by the Parliament." 

147. In reply to another communication, the Ministry of Defence 
have stated that the Task Force has since submitted the report and 
th~ expect to be able to introduce the draft Bill in the Budget 
Session of Parliament. 

148. The Committee, after considering the matter in all its aspects, 
are of the view that the Mini:;try of Defence may postpone framing 
of the Model Cantonment Board Bye-laws tiII the proposed Bill for 
amending the Cantonments Act, 1924, is passed by Parliament. They 
trust that the Bill would be introduced in the Budget Session of 1974, 
as stated by the Ministry. The Committee desire that after the Ad 
Is suitably amended, top priority should be given to the f.-minI' of 
Model Bye-laws. 

IV 
ACTION TAKEN BY GOVERNMENT ON OLD RECOMMENDA-
TIONS OF, AND ASSURANCES GIVEN TO, TRE.COMMITTEE ON 
~UBORDINATli'l LEGlSL4TlON DURThlG FIRST 'l"U 1'"UlTl\H1 
. LOK SABRA. 

149. The Committee note with satisfaction the action taken by 
Governmeat on their old reQOmmendatious made during Fint to 
Fourtll LolL liWabha, as indicated in Apptmdb: V. 

NEW DEuIr: 
The 28th March, 1974. 

VIKRAM MAHAJAN~ 
Chairman, 

Committe... on Subordinate LegislatiPn. 
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APPENDIX I 

(Vide para 4 of the Report) 

Summary of mpin RecommendationslObserv4tions made by th~ 
Committee 

S.No 

(1) 

1 

Para No. 

(2) 

7 

Summary 

(3) 

The Committee are glad to report that as a 
result of their pursuance, action on 28 recom-
mendations has been taken by Government to 
their satisfaction. A statement showing final ac-
tion taken by Government on 15 outstanding 
assuranceslrecommendations was included in the 
Ninth Report of the Committee-presented on 
19th November, 1973-vide para 123, Appendix IX 
to that Report. A similar statement containing 
final replies received from Government on 13 
,nore outstanding assurances i recommenda.tions 
has been included in this Report-vide para 149, 
Appendix V. 

8 Although necessary action in 28 cases has 
been taken by Government, the Committee are 
constrained to observe that the delay involved in 
implementation I 'intimation of action taken on 
these cases was unjustifiable. In some cases, the 
Ministries had taken action long back but they 
failed to inform the Committee. The Committee 
would like to stress that Direction 108 (1) casts a 
duty on Government to inform them the action 
taken or proposed to be taken on the recommen-
dations of, and assurances given to, the Comro.lt-
tee. They expect tha.t in future the Ministries 
will abide by this Direction. 

10 The Committee are distressed that Government 
should not have taken iiny action to implement 

49 
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the recomttlendatfons of the Committee even after ,. 
lapse of several years in most cases. The error is 
particularly regrettable in cases, where after 
giving usurances to the Committee, the Ministr-
ies concerned did not move in the matter till the-
matter was again taken up with them in 1972. 
The error is also regrettable becaUse it is observed 
that Government in five cases [vide Chapter III-
(i), (U), (iii), (vi) and (xv)] had difference of 
opinion with the Committee. In such cases, they 
should have placed their view-poiDt before the-
Committee, instead of merely keeping quiet. The. 
Committee stress upon all the Ministries! Depart-
ments to be prompt in future in implementing 
their recommendations and sending action taken 
statements thereon within a period of six months 

.... -~ .. from the presentation of the Report. In case, any 
)linistrylDepartment are not in a position to im-
plement, or feel any diJDculty in giving effect to, 
a recommendation made by the Committee, the 
Ministry I Department should place their viewS" 
before the Committee rather than keep silent for 
years. 

11 The Committee desire the Department of 
Parliamen~ry Affairs to bring the above observa-
tions of the Committee to the notice. of all 
MinistrieslDepartments for strict compliance in' 
future. 

18 The Committee regret to note that though 
the original recommendation was made by the 
Committee as far back as in September, 1954 and 
reiterated in )lay, 1955, the Ministry of Home 
Mairs had not eared to send any reply till the 
matter was taken up afresh with them in Novem-
ber, 19'72. The Committee cannot help deploring 
the casual manner in which the Ministry had 
treated the recommendation of the Committee. 

1'7 The Committee have carefully considered the-
Government's reply in all its aspects. They feel 
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that, as matters relating to salaries and allowanc-
es of Ministers are essentially financial matters, 
it will be desirable that, in accordance with 
democratic principles and in larger public inte-
rests, such powers are exercised by the House it-
self. In cases where it is considered necessary 
by the House to delegate the power to make rules 
to a subordinate authority in order to save the 
ume of Parliament, the Committee reiterate their 
earlier view that the rules made by a subordinate 
authority should in such cases become operative 
only after an affirmative vote of the House h:l6 
been obtained. The Committee need hardly point 
out that such a course is also necessary to obviate 
uninformed or misinformed criticism. They fur-
ther recommend that, if considered necessary for 
the purpose, the Ministry of Home Affairs should 
take early steps to amend the Salaries and Allow-
ances of Ministers' Act, 1952 to this etJect. 

The Committee are not satisfied with the reply 
of the Ministry of Defence. They are surprised 
that after assuring the Committee in October, 
1956, that the rule in question would be amended 
as per the recommendation of the Committee, the 
Ministry should now-after a lapse of 17 years-
came with the plea that no useful purpose would 
be served by amending the rule at this stage. 

23 The Committee desire the Ministry of Defence 
to take early steps to amend sub-rule (10) of l"ule 
35-A of the Reserve and Auxiliary Air Forces Act 
Rules, 1953, on the lines suggested by them. 

The Committee also desire them to make con-
sequential amendment to sub-rule (3) of rule 
~A, ibid, as the categorisation of States int(\ 
Part A or Part B or Part C States has long been. 
done away with. 

29 The Committee are not satisfied with the 
reply of the Ministry of Steel and Mines (De-
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partmemt of Mines) that in the absence of a 
provisioa In the rules under which the principles 
bave been made, they do Dot consider it obliga-
tory to pre-publish and lay them before Parlia-
ment. The Committee note, in this connection, 
that baving' tepni' to the observations of the 
Supreme Court ia Narendrakumar VI. Union of 
India, the Ministry of Law had advised the 
Ministry of Heme Affairs (who were not laying 
the Regulation. before Parliament) that the Re-
platlons framed lunder' the All-India Services 
Rules made under the All-India Services Act. 
1951, .hould be tCllceft to flJnn an inteo'ral part of 
the Rula, and as much they are also required to 
be laid before Parliament. Accordingly, Govern-
ment have now been laying the Regulations also 
before Parliament. The Committee, therefore, 
feel that the principles mlde under rule 41 . of 
the Coal Mines Conservation and Safety Rules, 
1954, shou!d not be considered on a separate 
footing than the Rules. When the Rules are re-
quired to be pre-published ahd laid, the princi-
ples mad~ thereunder should also be subject to 
the same conditions as laid down in the parent 
Aet. The Committee desire the Ministry to 
either incorporate the principles issued. by them 
in the Rules or pre-pUblished. them in the 
Gazette and lay them before Parliament also as 
Is being done in the case of Rules. 

30 The Committee regret to note that the Minis-
try did DOt care to send any reply for the last 16 
yean till the matter was again taken up with 
them in November. 1872, and final reply was re-
ceived. from· them only after the displeasure of 
the Committee was conveyed. in May, 1973. The 
Committee will like the Ministry to send pro~pt 
replies to them in future. 

'---_ •.. _------_._--------------
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The Committee are unhappy to note the cir-
cumstances under which delay has occurred in 
amending the Bye-laws of the Secunderabad 
Cantonment Board in pursuance of the assur-
ance given by the Ministry of Defence to the 
Committee on Subordinate Legislation (Second 
Lok Sabha) , although that assurance was given 
as far back as in September, 1957. They dep-
lore the carelessness on the part of the 
Secunderabad Cantonment Board, who, a.fter 
submitting the proposals in this ~half to the 
GOC-in-C, Southern Command, did not bother 
to follow it up for 15 long years, till the matter 
was taken up afresh with the Ministry in Sep-
tember, 1972. The Committee note that the 
Ministry have now sent the reply only after 
their displeasure was conveyed to them in May, 
1973. The Committee desire the Ministry to 
amend the Bye-laws without any further delay. 

The Committee are glad to note that the Em-
ployees' State Insurance Corporation Act, 1948, 
has since been amended as per their recommen-
dations. They, however, regret to note the delay 
in implementation. The Ministry circulated 
draft summary for the Cabinet to the concerned 
Ministrfes for their concurrence in March, 1963, 
which was after five and half years of the pre-
sentation of their First Report to the House on 
12th September, 1957. It took them another 
year and nine months for sending the final sum-
mary to the Cabinet for its approval in Decem-
ber, 1964. The Committee impress upon Gov-
ernment ~ avoid such delays in future. 

The Committee regret to note that the Minis-
try of Education have taken 14 years to amend 
the Visva-Bharati Act, 1951, in implementation 
of second part of their recommendation made in 
para 162 of First Report (Second Lok Sabha) 
that Parliament should be represented on the 
Samsad of the Visva-Bharati by three Members, 
two from Lok Sabha and one from Rajya Sabha. 
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As regards the first part of the- recommenda-
tion that the statutes of the University should 
be amended to provide that a representative of 
Lok Sabha should cease to be a member of the 
SaIDl8d on bia ceasing to be a MetPber of Lok 
Sabha, the Committee are IlUl'prised to note that 
the Ministry have stiU not amended the Statutes 
in spite of the opinion given by the Law Minis-
try to them .. far back as in 1957 regarding the-
neceaity of amendiDg tb~ Statutes suitably. 
The Committee are not ccmvinced by the reply 
01 the Ministry that as Section 19 (1) (f) of the-
Visva-Bbarati Act speclfteaUy provides that there 
shall be three representatives of Parliament, 
perlOns concerned shall cease to be members of 
the Samsad as soon as they cease to be Members 
of Parliament They desire the Ministry to make-
lpeciftc provision in this regard by carrying out 
a 8Uitable amendment to the Statutes, without 
any further delay. 

The Committee are distresaed at the lacka-
daisical manner in which both the Ministry of 
DefeDce aad the Allahabad Cantonment Board 
have acted in this cue. It appears strange to 
the Committee that a period of more than 16 
yean should have been allowed to elapse before 
initiating action to amead the Bye-laws for the 
regulation of herdinI of animals and their regis-
tration in the Allahabad Cantonment, in pursu-
ance of the 8I8Uf8DC8. given by the Ministry. 
They deplore the c:areleuDe8S on the part of 
the MiDiItry I wbo did not take any action to im-
plemeJlt the U8U1'8Jlc:e, tiD the matter was again 
taken up with them in Septembert 1972. The 
Committee Dote that the Ministry have now sent 
a reply only after their diapleasure was ConVEy-
ed to them in May, 1973. The Committee desire 
the Miniatry to amend the Bye-laws without any 
further delay. 

The Committee are IUJ1Iriaed that the Minis-
try of Defet1ee have repeated the same reply 
wlaich they had sent more thaD 15 years aao ia 

--------------------------------------. 
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November, 1958. It appears strange to the Com-
mittee that the Ministry should have continuous-
ly waited all these years for other l1l8jor amend-
ments to the National Cadet Corps Act, which 
were nowhere in sight. The Committee cannot 
help deploiing the casual manner in which the 
Ministry have treated their recommendation. 
They feei that if they had not taken up the 
matter afresh, the Ministry would have conti-
nued to sleep over it for many years to come. 
The Committee desire the Ministry to initiate 
action in the matter in right earnest now so that 
the Bill to amend the N.C.C. Act, 1948, in imple-
mentation of their recommendation is actually 
introduced in the Monsoon Session of 1974. 

While the Committee are glad to note that 
2j3rd of the main _compilation of General Sta-
tutory Rules and Orders and four Supplements 
thereto have been brought out by the Ministry 
of Law, Justice and Company Affairs (Legisla-
tive Department), they cannot help observing 
that whereas during the first five years (196J to 
1964), as many as nine volumes were printed 
and released for sale, during the latter nine years 
(l96i to 1973), only eleven volumes of the main 
publication and four Supplements could be 
printed and released. 'the Committee regret the 
slackening of the pace .... ith the passage of time. 
In the opinion of the Committee too long a 
period (more than 15 years) has been taken by 
the Ministry in publishing twenty volumes and 
four Supplements. The Ministry of Law should 
have at least periodically informed the Commit-
tee of the progress in the matter. They feel that 
if the Ministry had taken little more care, at 
least the inain Compilation would have been 
published by now. 

71 One of the difficulties in early completion of 
the work as put f:::lrth by the representative of 
the Ministry during evidence was lack of ade-
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quate . technical staff. If 10, the Committee faU 
to underatand why the Miqatry should have re-
duced the strength. of the staff depl~yed on the 
job from 4 Assistants to 2 Assistants (one of 
which is a non-technical hand) and now express 
the difticulty in raising the staft strength. The 
Commit~ feel that the wOl'k would have been 
completed, if it had not been neglected in this 
manner. They desire the Ministry to restore the 
original staff .treugth and if need¥d to further 
increase staff strength, so that the work does not 
suffer for want of technical personnel who are 
competent to do it. 

The Committee need hardly emphasise the 
usefulness of this compilation, which when com-
pleted, would make the whole subordinate legi~ 
lation available at one place (in approximately 
30 volumes). The Committee would in this con-
nection, like to point out that it is not only the 
Executive Authorities but also the public at 
large, especially the Advocates as well as the 
Courts, who are concerned with the rules and 
orders, as cases arise under the rules and orders 
in the form of writ petitions, etc. It is indeed 
difficult, if not impossible, for an ordinary citi-
zen to lay hands upon all the amendments to a 
given set of rules that might have been issued 
by the Executive from time 1:1 time. The said 
Compilation would go a long way in obviating 
the difficulty and inconvenience caused to the 
public in location and referencing. 

The Committee trust that the main Compila-
tion will be completed and released for sale by 
the end of 1977-the target date fixed by the 
'Ministry. They also desire that simultaneous 
action should be taken to bring out all the ne~ 
sary Supplements to earlier volumes of the main 
Compilation, so that they are kept up-to-date as 
far as possible . 

.,.. The Committee would further like to be fur-
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Dished with a yearly progress report regarding 
the publication of the main Compilation as well 
as of the Supplements, at the end of each year, 
to keep them abreast of the latest position. 

The Committee are glad to note that in so far 
as the levying of fee without due legal authority 
is concerned, Government had implemented their 
recommendation by amending the Displaced 
Persons (Compensation and Rehabilitation) Act, 
1954, suitably, vide Act 2,of 1960. 

The Committee are, however, not convinced 
with the reply of the Ministry in regard to lay-
ing of rules and their approval by Parliament. 
While it is true that under Section 40 (3) of the 
Displaced Persons (Compensation and Rehabili-
tation) Act, 1954, no affirmative vote is required 
before the Rules come into force, it is also not 
correct to contend that Parliament are deemed 
to have approved the rules, when they are laid 
before both the Houses for a period of 30 days. 
The Committee, therefore, reiterate their earlier 
observation made in a similar case relating to 
the Ministry of Commerce, in para 59 of Seventh 
Report (Fifth Lok Sabha) that the presumption 
made by that Ministry that rules had been ap-
proved by the House is not correct. The Minis-
try of Labour should note it for their future 
guidance. 

The Committee are glad to note tilat the 
Saugor Cantonment Board have since amended 
the Bye-laws for rendering necessatf the licenc-
es for the use of premises within the Saugor Can-
tonment as stables, cattle sheds, etc., for profit, 
to delete ther:efrom the provision for levy of 
grazing fee. They are further glad to note that 
as this Committee do not wish the local autho-
rities to have unfettered discretion, tnc Ministry 
of Defence propose to ask the Saugor Cantonment 
Board to recast the Bye-laws so as to omit there-
from the words "such condWons as the Board 
may think fit to impose". The Committee desire 
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that the Bye-laws should be amended to this 
effect at an early date. 

The Committee cannot, however, help observ-
ing that the Ministry had explained the position 
only after displeasure of the Committee had been 
conveyed to them in May, 1973. The Commit-
tee will like the Ministry of Defence to take 
care to give prompt replies to the Committee in 
future. 

It is common knowledge that several import-
ant IQrders' affecting the day to day life of citi-
zens in this country are issued by State Govern-
ments under Central enactments; as for example 
under the Essential Commodities Act, 1955. The 
Hat of luch enactments could be multiplied. 

98 With a view to seeing that the subordinate 
legislation to be framed by State Governments 
in pursuance of the powers conferred by Central 
enactments, did not escape scrutiny, the Com-
mittee had endorsed the conclusion arrived at 
between the then Chairman of the Committee on 
Subordinate Legislation and the then Deputy 
Minister of Law thai. State Governments should 
be requested to have laws enacted by their 
Legislatures to provide for laying of the rules 
framed by them under Central Acts, before the 
State Legislatures and for their modification, if 
any by the respective Legislatures. The Com-
mittee had expected the Ministry of Law to pur-
sue the matter with the State Governments. 

99 The Committee, however, note with regret 
that the Ministry of Law, Justice and Company 
Affairs (Legislative Department), alter bringing 
the observations of the Committee made in paras 
51-52 of their Seventh Report (Second Lok 
Sabha) to the notice of the State Governments 
in 1961, have not pursued the matter for al1 
these years and have not ca.red to find out whe-
ther any State Government has taken any ac-
tion to enact a law to provide for laying of Rules 
framed by them under a Central Act before the 
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State Legislature. In the opinion of the Com-
mittee, this has resulted in the lIubordimKe 
legislation ma(ie by State Governments under 
Central Acts remaining without legislative super-
vision either at the level of Par1iam~nt or at the 
level of State Legislatures. The Committee note 
that at their instance the Ministry have now-
on 12th February, 1974, i.e., after 13 years--sent 
a reminder to all the State Govprnments in the 
matter. They cannot help regretting the casual 
manner ~ which the Ministry of Law had dealt 
with an important recommendation of the Com-
mittee. The Committee desire that the Minis-
try should now pursue the matter with State 
Governments in right earnest and inform them 
at the earliest as to how many States have en-
acted laws providing for laying of rules framed 
by them under Central Acts. 

As regards amendment to the General Claus-
es Act to provide for laying of rules made by 
Central Government under Central Acts before 
Parliament, the Committee note tliat the Law 
Commission has not yet finalised its Report on 
the revision of the General Clauses Act. The 
Committee desire that the Ministry shOUld get it 
expedited. 

The Committee note that the reason given by 
the Ministry of Works and Housing for delay in 
implementing the recommendation of the Com., 
mittee in regard to amendment of the Delhi 
Development Act, 1957, was that they had not 
received the recommendation of the Committee 
earlier (vide Para 103 of the Report). The Com-
mittee are unable to accept this explapation . 
They feel that it is the duty of each Ministry I 
Department to keep themselves informed of the 
reCommendatioDSQf the· Committee and to take 
early action thereon, as the Reports become 
public on· presentation -to the House. 
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107 The Committee desire the Ministry of Works 

114 

117 

and Housing to expedite amendment to the Delhi 
Development Act, 1957, in implementation of 
their reeommendation maae'in 1960 and 'com-
plete the necessary action within six months. 
They fnHher desire the Ministry to report the 
compl1ahce to them. 

The Committee are not satisfied with the 
reply of the MiniStry of· IDdustrial Development .. 
In their opinion, Government have unduly de-
layed impltmentation of their recommendation 
wbieh bad been accepted by them as far back 
as in March, 1962. The Committee desire the 
Ministry to expedite amendment to the Indian 

,. Boilers Act, 1923, and report its compliance to 
them. 

The Committee regret to note that the Minis-
try of Communications (D.G. P. 8: T.) have 
neither Implemented the recoIDIQendations made 
in 1961, nor eared to inform the Committee as 
to the diftkulty in doing so during the last 13 
years. They deplore the delay on the part of 
the Ministry In not implementing the recommen-
dations of the Committee. 

118 The Committee are also not satisfied with the-
reply of the Ministry of Communications 
(I).G. P & T) now received (vide Para 116 of 
the Report). They are of the opinion that if 
the provision contained in rule 416 of the Indian 
Telegraph Rules, 1951, has never been made use-
of, it does not take away the basic need d re-
quiring the P. & T. Department to give due notice 
to the subscriber before his telephone or similar 
servtce is withdraWn. 'nie Committee reiterate-
their earner recOmmendations made in para 7 of 
Twelfth Report (Second Lok Sabha) and desire' 
the MinIstry to amem:l rate 416 accordingly, with-
out any further delay. 
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While'the Committee are in agreement with 
the reply 01 the MinIstry dated 23rd October, 
1972 that it is not possil;lIe to further reduce 
supervision charges in Belgaum Cantonment, they 
note the assurance given' by. the Ministry of De-
fence'that they propose to set up a Committee to 
go into these matters. They desire that the 
Committee to be appointed· should be directed to 
go into the question of rationalisation of super-
vision charges in all the Cantonment~. 

126 In this case also, the Committee regret a 

130 

137 

143 

148 

delay of 7 years in forwarding infcrmation to 
them. The Committee will like the Ministry of 
Defence to take care to give prompt replies to 
the Committee in future. 

While the Committee are satisfied with the 
reply of the Ministry of Defence contained in 
para 129 of the Report, they cannot help observ-
ing that the Ministry had not bothered to ex-
plain the position for more than 5 years, till the 
displeasure of ~he Committ~ was conveyed to 
them in May, 1973. 
The Committee are satisfied with the proposed 
amendments and desire thE" Ministry of Agricul-
ture (Department of Agriculture) to take early 
action to incorpo~atp them in the Seeds Rules, 
1968. 

The Committee are happy to note that the 
Ministry of Industrial Development have agreed 
to the Regulations made under Section 21 (1) of 
the Indian Standards Institution (Certification 
Marks) Act, 1952, being laid before Parliament. 

. They desire the Minist~y t'l take early action to 
amend the Act for incorporating therein the lay-
ing clause as approved by them, vide paras 33-34 
of Second Report (Filth Lok Sabha). 

The Committee, after considering the matter 
in all its aspects, are of the view that the Minis-. 
try of Defence may postpcne framing of the 



(1) (2) 

22 149 

61 

(5) 

Model Cantonment Board Bye ·laws till the pro-
posed Bill for amending the Cantonments Act, 
1924, is passed by Parliament. They trust that 
the Bill would be introduced in the Budget 
Session of 1974, as atated by the Ministry. The 
Committee desire that after the Act is suitably 
amended, top priority should be given to the 
framing of Model Bye-laws. 

The Committee note with satisfaction the 
action taken by Government on their old recom-
mentions made during First to Fourth Lok 
Sabha. as indicated in Appendix V. 
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APPENDIXnr 
(Vide para 9 of the Report) 

.statement of old implementation cases in respect of which no 
replies were received from. Ministriesl.pe1>at1ments tin 21-5-1973 

/ 

S.No.· Subject Ministtyl Date of pre- Perioo of 
~~rtment sentation of delay , . Report 

2 .3 4 5 

---~-----~"""--'-"---"""---____ ~_I __ 

I. Implementation of recomm~ndation con-
tai!1ed in para IS of Second ana para 
IS of Third Reports of Committee 
0:1 SUbordinateL:gislation (First Lok 
Sabbs) re : Rules fram:d un<ier the 
Salaries and Allowances of Ministers 
Act, 19SZ. 

Home AffaIrs Sept. 1954 18 yrs. 
and May, 1955 

2. Implem~atjon of recommendation con- -Defence SePt. 1957 15 yrs. 
tained in para 13 of First Report of Com-
mittee on Subordinate Legislation (Se-
cond Lok Sabbs) re : levy of grB7.ing 
fee untier the Nasirabad CantonmeI't 
Board Bye laws. 

"3. Implementation of recommendaiton con- Defence Sept. 1957 15 yrs. 
tained in paras u8-lz9 of First Report 
of Committee on Subordinate Legisla-
tion (Second Lok Sabbs) re : levy of 
ground rent un'.ier the Secun<1erabad 
Cantonment Board Bye-laws. 

... Im"lem~ntation of recomm:n.iation con- Defence Dec. 1957 IS yrs. 
tained in paras 38-40 of Second Report 
of C'JIDmittee on SlIbordinatc Legisla-
tion (Second Lok Sabha) rcl: levy of 
fees u'lier the Allahabad Cantonment 
Board Bye-laWS. 

"S. Irn"Jlem!lltation of recomm~ndation con- tDefence May, 1958 15 yrs. 
taiDed in para 43 of Third Report of 
C')Jllmittee on Subordinate Leiislation 
(S:cond Lok Sabha) re: amendlllent of 
the National Cadet Corps Act, 1948· 

-Interim reply reported at S.No. I of Appendix II to Eleventh Report (S~ond Lok 
Sabba), presented on 4-S-I96I. 

tInterim reply reported at S.No. 16 of Appendix II to Fourth RePOrt (Second Lot 
Sabha), presented on 19-1Z-19,s. 



. (6 

J 2 3 S 

-----------.-----~ ---_._-------
6. Implem:ntation 01 recoriUieQ,faiion con- lAbour JIr May, 1959 14 yrs. 

taiJ\cd in Parll .7-9 01 Pilth Report III llcbaltilitaion 
Committee an SQbordine.Jat.~ (Deptt.of <lccond 14 ilbba) r, • to llcJIabjIitatiai) 
i1ic Dilpl8Ced Penon. Compensation 
IQd JteWMliletioD) It .. , J955. 

7. Im?icm:ntatio:\ of rCCOllMll",1ation con- Defence 
taiQcd in para. u-11 of Fifth Report 01 
Comminee OQ Subordhtate Lqillatian 
(Second Lot Sabha) r,: amendment 01 
the preamble to the SfIIIOf Ca.ntonmeDt . Board Bye-Jaws.· -

I. Jm~ation of reccmmendatian CXlIl- Defence 
taincd)n para ~7. 01 f'i~. I\epon of. 
Committec on SubMUnate Lqillation 
(Pourth Lot Sabha)" : Grit\'al1cel of 
coob and water-carrierl in defence 
cttablilbmcn'l. 

May, 19S9 14 Jrs-

MilCh, 1968 S yrs-



APPENDIX IV 

(Vide para 65 of the Report) 

STATEMENT SHOWING PROGRESS OF WORK RELATING TO THE VOLUMES 
OF G.S.R.O. COMPn.ATION 

Volume No. 

PART I 

G.S.R.O. Volumes already published 

Suhject Hea:iing included in the Date of modifi- Year of 
Volume cation release of 

Volume 

--------------- - - -----
I 2 3 

---------------------
G.S.R.O. VoU 

G.S.R.O. Vol.lI 

G,S.R.O. VoLIII 

G.S.R.O. Vol.IV 

G.S.R.O. Vol.V 

G.S.R.O. Vol. VI 

G. c).R.O.VoL VII 

G.S.R.O.VoL vm 

G.s.R.O.Vol. IX 

G.S.R.O. Vol. X 

G.S.LO. VoLXI, 

G.S.R.O. Vol XII 

"Accountants" to "Agriculture" IS~ MIlch, ]9fo ISfo 

"Air Navigation" to "Armed ISt Novanbcr, IS61 
Forccs upto and including 1960 
Act 40 of 1950." 

"Armed foreca from Act 46 1St May, 1961 1962 
of 1950" to "Arm. and &-
plOlives" 

"Atomic EneraY" to "Civil 1st January, 1962 IS62 
Pr~dure" 

"Companies" 1St January,I962 196J 
ISt Deccmbn, 19~4 
1963 

"Constituticn" 

lit Drcember, 1964 
1963 

• 'Contract" to "OJ.placed per. 
IODS" 

lit December.· 1964 
196~ 

''Docume8ts'' to ""ElrthIditioo" 

"Factorin" to "Infants IDd IIt February, 1~4 1964 
. Minon" .. _ 

"Labour upto and illdudiD. lit November, 1966 
Act 9 of 1948" . 1965 

"Labour frOOl Act II of 1948 to III NOftmber, 1967 
Act 69 of 19SI" 1965 

--



68 

1 3 4 

-----------------------------,-----
-G.S.lto. Vol.XIII .. Lalxmtlr .... l~ -,pi 1952 lit December, 1966 

onwards'oT< "'!"'f " 1965 

·G.S.R.O. Vol. XIV ,"Leal,; preieMion" to "Mm. lit November, 1968 
, iIi'cf Miiierais upto and includ- 1966 
in, Act 35 or 1952" ,,', . -, 

"Mines ~d Miner~ frOiQ lit September, 1~68 
. Act 20' 'of 19~7 cmwara." to' 1967 
"Parliament' 

.a.S.ItO. VoLXV 

G.S.lto. Vol.XVI "Partnership" to '''Private Pro- 1St Ji:rualy,15{S I~~O 

l~! 
perty" 

.a.S.LO. VoLXVII "Public Debt" to "Public: aer- ut July, 1968 1969 
vices" 

G.SAO. Vol.XVIII "Railway"lftd "Transport" 1st Oc:tobn, 1971 
1968 

-G.S.ltO.Vol. XIX "Revenue upto ana 
kt u of 1953" 

including 1St August, 1971 1972 

PART II 
S.Pp"""'t to O.S.R.O. Y""'" AIrMdy PwbIiIINd 

'Suppl. to G.S.R.O.Vot.l "Accountants" to "Arbltratiou" IRt September, 1970 
1967 

·SIIPPI.tO G.S.LO.VoLO "Armed Porcee upto and illdud- lit January, 1968 1971 
ini Act 62 of 19'7, tection 
184 (Pa"tly)" 

'SlIppL to G.S.R.O.VoLUf "Armed Porcea' from 'Att 62 lit January, 1968 1970 
• of 19'7, secdoD 184 onward •• 

SIiPPI. to G.S.R.O.VoLIV "Anal and .ploeive," 'tn I1~ March, 1971 1972 
"Campania". 

'S. Vo11llQl·No. 
'No. 

PART-III 
Yolumes of ,IN G.S.R.O. 

eo.,ilan. ...,. PriNl or Pr.ptmJtion 

1 G.S.LO. Vobame 
XX 

.~-.------



I 2 3 4 

------------------------------------------------------------------
2 G.S.R.O. Volume "Revenue (notifications Yet to be decided The page-proofs re-

XXI under the Income- according to the lating to this Volume 
tax Act, 1961)" c:1ate upto which are pending iD tb~ 

notification will Printing Seetion 
be included in for scrutiny. The 
d.e Addenc:1a. same will bave to be 

3 G.S.R.O. Volume ·'Revenue (Illl!inly 
XXII notifications under 

the Customs Act, 
1962)". 

finalised in this 
Section before send-
ing them to the 
Press for final print-
ing. TIe Mss. of 
the Addenc:1a etc. 
will be sent to the 
Press on reoc'ipt 
of information n'-
gll1'ding commence-
ment of final pril't--
iog. 

Preppration of Mss. 
has been undertaken 
and the same is 
likely to be com-
pleted within the 
next six months. 
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APPENDIX VI 

XXXI 

MINUTES OF THE THIRTX-FIRST SITTING OF THE COM-
MI'ITEE ON SUBORDINATE LEGISLATION (FIFTH :COK 

SABHA) (1972-73) 

The Commitee met on Monday, the 21st May, 1973 from 15 .. @ 
to 16.30 hours. 

PRESENT 

Shri Vikram Mahajan-Chairman 

MEMBERS 

2. Shri M. C. Daga 
3. Shri Dharnidhar Das 
4. Shri T. H. Gavit 
5. Shri Dinesh J oarder 
6. Shri S. A. Kader 
7. Shri P. Narasimha Reddy 

SFrRETARIAT 

Shri H. G. Paranjpe-Deputy Secretary. 

2-20 • • • 
Delay in implementation of 1'ecommendations 

21. The Committee noted that in respect of·l0 cases (as 'set out 
in the Annexure) MinistrieslDepartments concerned had not inti-
mated the final action taken by them on the observationslrecom-
mendations made by the Committee on Subordinate Legislation 
from time to time during the First to Fourth Lok Sabha, even 
though a period of more than 5 to 18 years had elapsed. The Com-
mittee also' noted that in respect~f~ca'se~, Jp:te~hn, l'eplies were 
received from MinistrieslDepartments cODeemed. _hich were 
brought to the .notice of t~e House thr9~Beports o.f . ~ Com-
mittee on Subo"rdinate Legislation. In these-ttm"~..QaJvemment 
gave an assurance to implement the i'eCo~~~~~S;'l>iiJ' bo final 
.replies had been received so far.·· ..... · .••. ; ~-' ' .. :'-. . '. ;.'''. 

. . ,- ,,' ..: . . .( ... 
. . . .. •.. 

·Omitted portions of the Minutes are not covered by this }teport. 
'". I' SI 

..... .. 
,;t, 
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22. The Committee took serious note of the inordinate delay :itP. 
implementation ot their recommendations or sending no final re-
plies by the Ministries lDe~rtments concerned and desired. that 
they sho\11d be asked to send their final replies without any fur-
1lher delay. 

ANNEXURE 
- -~ 

(vide, para 21 01 the Minutes] 

Stattm nt ()f ()}'d imp!em.entation cases in respect of which final: 
l'eplUs 4fe till awaited from Ministrie:s IDepartment 

S.No. u.bject Min.istrY!De- D:lte of pre- Period 
partm~Dt scntation of dela 

Report 

I :z :3 . 4- 5 

1 . Implnnen aHon of recommendati n H ome AITairs September, "IS yr.L 
col'tained in para 15 of econd and r9S4~ 
para 1 S of Third Reports of Co- May, 1955 
msniuee OD ubordil'ate L~iS1ati D. 
(Fir t Lok Sablu) fI : Rules ramed 
wtdertho alarles and Allowances 
of Mini teTS Act,. 1952 . 

2 . Implementation of Ie mn'l.cndati tU Steel & M.ines December 16 'fI"S-
contained In paras 12-13 of Sixth (P~tt. of 19S1i 
Repo of Committee on ubonli- JIleS) 
n to Lqi$lati (Fir. Lo): bha) 
" : dte Co t M.iIaoof Cor ervatJoo 
av.d S ery B,ll1_, 1954. 

3· ·D fence September IS yr 
1957 



--------- -------- ------- - --...,-~---

3 
-------- -------------

6. Imllkmc'ltlltion of recvnuncndatiofl *Defence 
c;"tained in para -13 of Third Report 
of Committee on Subordinate Le-
gislation (Second Lok Sabha) re : 
am·:ndment of the National Cadet 
Corp,; Act. 1948. 

, . Impl~ntati(ln of reo:)mmel\dation 
contained in parIU 7·9 of Fifth Re-
port of Carn..-nittee on SuiKmiinatc 
LepI.tioJ:l (Se~nd Lok Sabha) 
re : amendment to t'\'~ Di~pll'ced 
Persons (Compensation and Reba-

Labour & Re- May, 1}59 
habilitation 
(Deptt. of Re-
habt1itation) 

bilitioll) Rules, 1955. 

ll. Implementation of recummendatiun Defenl..'C 
contained in para~ 12-13 of Fifth 
Report of ConuDittec 00 Subordinate 
Lqlslatioo (Second Lot Sal"tha) 
I'e : amen~t of the preamble to 
the Sauger Cantonment Hoard Bye-
laws. 

9. Implementatiol" of recommendation Shipping & 
_con.tained in paras 19-20 of Fifth & Transport 
Report Of Committee on Subordinate 
Lqi&lation (Second Lok Sabha) re : 
the Port of Cochin (Landing and 
Shipping Feel; and Wharfage) Rules 
J958. 

10. Implementation of recommendation 
contained in para 67 of First Report 
of em.mittee on Subordinate Le-
cistatioa (Fourth Lok Sabha) re : 
Crrievall('lS of COQks and water-ca-
rri~ ill de:feaec establishments. 

Defence 

May, 19S9 

May, 1959 

March,I968 

15 Yt"s. 

q yrr 

5 yrs. 

*JUflerim reply reported at S.No. J6 of Appendix II to Fourth Report (SecWl4 Lolc 
SIIbba). -

xxxvm 
J4INUTES OF nIE THIRTY-EIGHTH SITTING OF THE COM-

MIT I EE ON SUBORDINATE I.EGISLA TION (FIFTH LOK 
SABHA) (1973-74) 

The Committee met on Wednesday, the 3rd October, 1973 from 
15.00 to 16.30 hours. -

~ 
Slui Vi1Inm Mahaje-=--cMiTm4n ....,.., 

2. art T .. Balakrislmeiaft 
...... .-C .... 

.-



4. Shri T. H. Gavit 
5. Shri S. A. Kader 
6. Shri K. Lakkappa 
7. Shri Murasoli Maran 
8. Shri S. N. Misra' 
9. Shri Mohan Swarup 

10. Shri Tulmohan Ram 
SIJCRETABIAT 

Shri H. G. Paranjpe-Deputy Secretary. 

2. The Committee considered Memoranda Nos. 136 to 138 and 
142 to 145 on the following subj~: 

S.No. M~m). No. Subject 

---------------------2 3 

1-6 1)6-138 an~ 142-144 • • • 
7. Implementation of recommenc'ation rontained 

in pt'.a SO of Sixth Report (Fourth J ok 
Sabha)-SeeJs Rules. 1968 (G.5.R. 1632 
of 1968) . 

3-10 • • • 
(vii) Implementation of recommendation contained in para 50 of 
Stzth Report (Fourth Lok Sabha)-Seeda Rules, 1968 (G.s.R. 1632 

of 1968)-(Memorandum No. 145) 
11. The Committee considered above Memorandum and decided 

to hear the representatives of the Ministry of Agriculture regard-
ing provision of safeguards in the Rules or Act to protect th~ for-
mers against the supply of defective seeds. 

1.15tci1i 
MINUTES OF THE FORTY-THIRD SITTING OF T$ COM-

MIT'I'EEbN SUBORDINATE LEGISLATION (F'b...ca WK' 
$ABBA) 11973;-74)' , 

. - .! ". •• ' 

The Committee met on Wednesday, the 5th December, 1973 
from 16.30 to 17.15 hours. 

I '! ..,j. 
PRESENT 

Shri Vikram Mah~rman 
MIMBZRS , ; .. ~ ....... ~: .. '>.-~. 

2. Shri M. C. Daga 
3. Shri T. H. Gavtt .. ~. 

" ~: . -' ' .. -.~- ...... ~ 

,,"J:" . '" ' 

... . ... "'.. 
Li - i iN"'; ~ .1'. '..' 

eOs;.ttd portlo.~ or 1M MIQ1JteI are "<It ~~~~. ~ 't 
.. ,. , ,.... .. 

... 



85 

4. Shri S. A. Kader 
5. Shri Y. S. Mahajan 

S»CRETARIAT 

Shri H. G. ~aranjpe-i>eputy Secretary. 

2. The Committee considered Memoranda Nos. :J,5S, 160 to' 163, 
165 to 167 on the following subjects:-

S.No. Memo No. Subject 
- - --------.-----------.. --~--.-- ---. --. -.-------.-
( r) 

,i)- (vi) ISS, 160- 163 8n" 165 * • • • 
(vii) 166 IlDpbm~'1tation of oU'sta,ding reeomme<ldation ma.'e in para IS 

of Seeoni Report of C }mmittee on S'lbo'dinat~ Legislation 
(First Lok Sabha) re : Rules framej un·Jer the Sa!aries an..! 
Allowances of Ministers Act. 1952. 

(viii) Implementation of o:.ltstanding recommendation ma!e in paras sr-
S2 of Third r~port of C lmmitter on Subordinate LegiqlatioD 
(SeCOnd Lok Sab':!a) re : printind and pUblication of statutory 
Rule~ on i Orders. 

3'-14. • • • • • 
(vii) Implementation of outstanding recommendation made in para 

15 of Second Report of the' Committee on Subordinate Legisla­
tion (First Lok Sabha) regarding Rules framed under the Sala­
ries and Allowances of Ministers Act, 1952 (Memorandum No, 
166) 

15. The Committee considered above Memorandum and decided to 
hold it over for further detailed study. 

{viii) Implementation of outstanding recommendation made in 
paras 51-52 of Third Report of the Committee Qn Subordinate 
Legislation (Second Lok Sabha) regarding prirtting and pub­
lication of Statutory Rules and Orders (Memorandum No. 
167) 

16. The Committee considered the above Memorandum for some 
time and decided to hear the representatives of the Ministry of Law, 
Justice and Company Affairs (Legislative Department) in, .toe mat-
ter. . 

1'7. The Co~mittee decided: to meet on 24th, 25th, 28th and 29th 
January, 1974 for consideration of other memoranda. 

The Committee'then adjourned to meet again .On Tfturs&y, the 24th 
, JUnuary, 1974.. " , 

•• 0 nitte I p:)~tio:ll of ttte \lIn lte; are n)t clVered by thh report.· 
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XLV ~ '<1 
MINUTES OF THE FORTY -FlFTH SI'l'I'ING". OF THE COM-
MITrEE ON SUBORDINATE LEGISLAlON (FIFTH LOK SABRA) 

(1973-7.) 

The Comlllittee met on Friday, the 25th January, 1974 from 15.0a 
to 11.00 hoari. 

PRESENT 
Sbri Vikram Mahajan-ChAirman. 

2. Shrf )(. C. Daga 
3. Shrl T. H. Gavit 
•. SbrJ Samar Guba 
S. Sbri S. A. Kader 
6. Shri K. Lakkappa 
7. Shri S. N. Milra 

MEMBERs' 

8. Shri Mohan Swarup 

SIDlETAltJAT 

Slut H. G. Paranjpe-Deputy Secretary. 
2. The Committee considered Memoranda Nos. 159, IN, 166, 168-

18e. 1'72, 17e to 181, 193 and 1M on. the following aubjeets:-
--------

S.N •• Mceo. No. 
- ... -------- _._--- - .--_._--- . --_. __ ._--- -_._-----

(I) 

,. .• 
5 ,it 

• • • • • 
'","I"!"'~ntl'ion ot ~ut~tan.)iJ>1 r~corntQcn lition rna, ~c 

in J't!rl I ~ or SKond RetlOrt of o..",ittfC 011 Su-
bor".inlae Lecis .. tion (First Lok ~abha) " : Rulo:~ 
rrarn~" u'\ .cr the c;R1aric~ an I .,no\\'al'cc.~· of 
"ij,i~re" ACI. 1952. 

• • • • • 

• • • • • 



(r) i. (2) 

- - --~-- -,-,-----
(<:)3 ' 

I 1 

3-4 .(j • 

. J~plel1le.,t.tion of old IC9Qp\I'l\@nd.tionmarlc in ~. 
24 of Pourh RePOtt of Committee Oft" SubofdlJllte 
L~s"tio" (Pirst Laic s.bh~endmont 10 the 
Resenc and A'lxiliary Air Porces Act Rules, 19S1 
(S.R.O. -6B of t954). ' 

, ImplemeDta~io~ of outstanding' rccomtnen'darjon !If 
, C9tll11l1tt~ on Subor.tln." Ugiilliott mlde in'; r*rR 

lSI of PirJt Report (&econd I.ok S.bba) reDnfi1l1 
represcntlltlon ot Lok Sib"ha on'tbe Bmployces' 
State ItmJrt.l\ce ~ot.tioll canstlutcd under Sec-
tion 3 of he Euu>loyces' St.e.,IAlQrance Corpora-
tion Act, t9_. . • . . " 

• " . 
(iii) ,Implement4tion of ,outstanding recOm:mendctlcM made' in parCl 
15 of Second Report of Committee en. SubordiMte:f.egitf4tion (First 
Lok: Sabh4) tie. Rula fmtned under the Salaries oM Alz&w4?aOeB of 

MmuteTS Act, 1952 (Memo No. 188) 

5. The eomDuttee considered the above Memo~andum and reite-
rated, theirearli~ r~commendation made in par .. 15 of their Se-
cond Report W,irstLok Sabha) that the Rules framed under the 
Salaries and.Allowances· of Ministers' Act, 1952 should become ope-
rative only after an affirmative vote of the House has been ob-
tained. In tbis connection, the Committee also desired the Ministry 
of Home Affairs to amend the Act if considered necessary, to pre)-
vide that the Rules would hecome operative only after- afftnnative 
vote of the House. ' 

e. • • • 
(v) Implementation of outstanding recommendations made in para 
162 of First Report of Committee on SubordiMte Legislation (Se­
cond Lok Sabha) regardiftl.1 th~ Sam.sad (Court of Vi.wa-Bharati) 
eon.stituted under Sections 18 and 19 of the Visva-Bhar4ti Act, 1951-

(Memo. No. 169) 

7. The Comn'ltttee conSidered the above Mmeorandum and noted 
that the Ministry" of Education had taken 14 years to amend Vilva-
Bhil'tI Act in i~lementation of second part of the' !1!Cotrn~endation 
matle in para 182 of their First Report (Second Lo1t Sabha) that 
PlI'i1iilment should be represented oil the 5amsad of the' Vfsva.,Bha-
rati by three Members, two from Lok Sabha and one from Rajya 
Sabha. As ~gards the first part of the recommendation that the 
statutes of the University should be amended to provide, that a re-
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presentative of the Lok Sabha should cease to be a member of the 
Samsad on his ceasing to be a Member of the Lok Sabha, the Com-
mittee were surpriIed to note that the Ministry of Education had 
not amended the statutes inspite of the opinion of the Law Minis-
try II far back u in 1957 regarding. the necessity of amendment in 
this retard. The CGmmittee were not convinced by the reply of the 
Ministry that as Clause 19(1) (1) of the Visva-Bharati Act speci1i-
calIy provides that there shall be three representatives 01 ParlIa-
ment, penona concerned shall cease to be membrs of the Samsad a~ 
soon 81 they cease to be Members of Parliament. The Committee 
desired the Ministry to make apeci1ic provision in this regard by 
IUitable amendment of the atatutea. 

8-14 • • • 
(xiii) ImplementGtion of old recommendation. mGde in para 24 of 
Fourth Report of Committee on Su.bordinate Legislation (First LDk 
SGbha) AmendmeRC to the Ra""'e and Au.:riliary Air Force. Act 

Rule., 19&8 (SRO 68 of 1954) (Memo No. 193) 
15. The Committee considered the above Memorandum and were· 

not satisfied with the reply of the Ministry of Defence that tile 
Auxiliary Air Force Squadrons were not functioning and there was 
no proposal to resulldtate them in thp. foreseeable future. The Com-
mittee felt that 8S the Rules were still in force, the provisions con--
tained therein could be applied 81 and when it was felt necessary 
to do 80. The Comm:ttee. therefore, desired the Ministry of De-
fence to amend Rule 35A (to) ibid in implementation of their recom--
mendation under in para 24 of Fourth Report (First Lok Sabha). 
The Committee also desired the Ministry to make amendment in 
sub-rule (3) of Rule 35A consequent upon doing away with the cate-
gorisation of States as Part A, Part B or Part C States. 
(xiv) Implementation of out.ttanding recommendation of Commit-
tee on Subordinate LAgblation made in para 15t of Fi.,.,t Report 
(SPCOf\.d Lok Sabha) rega1'ding representation of Lok Sabha on the 
Employees' Sta.~ I11.$Urance CorporatiOn constituted u.nder Section a-

of the Employet'.~· State Insurance Corporation Act, 1948-
(M~ No. 194) 

16. 'The Committee considered the above Memorandum and took 
1\ sertous view of the delay on the part of the MInistry of Labour 
and Employment in implementing their recommendation made in 
para 1St of Firat Report (Second Lot Sabha) regarding representa-
tion of Lok SRbha on the Employees State Insuranee Corporation. 
The Commlttee impr_ed upon all KtDistriesiDepartments the need 
for e.",ly Implementation of theU recommendations In future. 
The C~ thft odio-rn.tcl to meet qam Oft the 28th 1 anUGl"ll, 

1974 at 14.30 heNrI. 
---_._--------
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XLVI 
MINUTES OF THE FORTY-SIXTH SITTING. OF THE COM-

MITI'EE ON SUBORDINATE LEGISLATION (FIFTH WIt 
SABHA) (1973-74) 

The Committee met on Monday, the 28th January, 1974, from 
14 . 30 to 17.00 hoUl'll. :--..... 

PRlSENT 

Shri Vikram Mahajan-Chairman 

)b:vaas 

2. Shri T. Balalaishnaiah 
3. Shri M. C. Daga 
4. Shri T. H. Gavtt 
5. Shri S. A. Kader 
6. Shri S. N. Misra 
7. Shri Moh8D Swarup 

SD::Bl'ABIAT 

Shrf H. G. Paranjpe--Deputy Secretary. 

. " 

." ... - . i 

2. '!be Committee considered Memoranda Nos. 170, 182 to 192~ 
193A and 195 on the following subjects:-

S.No. Memo. No. Subie<:r 

(I) 

-_._._-------------------
I-U 17" an.l 18%-19% 

13 193A 

• • • • • 
IlJlpl:m;:Jlatlon of ou·.tan·.~ing recommen!\atiOD D1acie 

in para u of Sixth R.epOrt of Committee OD Sabor-
dinate V-gisJaTion (Pirst Lok Sabha) repnt ... the-
CoalMiTl1:1 CouscrYalion ~ .... SIi1' .. ~i' RulCl, """ 

llIlPlrm'!Jltatioo of oM rc~atlOD IIIIde iD 
para 43 of Thlrc\ R.eport of c.om.runee OQ Slab-
orl\inate L~s1ation (Second Let Sabha) 1'eIII'd¥DJ: 
C~lra1 Mvilory CommIttee of the NatimW ~ 
CorPi constituted uruter the National Cadet Cor.,. 
Act, 1948. 

----------------------------------------------------. ~;nitte ,.~:.lI'·jon.r9f die Minutes arc root eotered by thJ, RtPflrt,.,. 
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(xiii) Implemen.ta.tioft of ouutcl'¥YnQrrecommen.d4tion made in paT" 
12 oj Sirth Report of Committee on Subordi114te Legislation (First 
Lolc Sabha) reo me Coat -Mmes C~a.tum 'tm4: ~afet1i"Rt.fpe" ~9s4 

.' (ifemoraftClum ;1fo. I.A) ,,-' - , 

D Th -Comlfttttee ~clered the abbve M'l!Morindum and''fIel'e 
not .tiafted with reply given by the Ministry ~ and' ':MUi" 
(Department of Mines) for QO.t~enting their recommen~ 
tion made in paras 12-13 of Sixth"fteport (First Lok Sabha) regard-
ing the necessity of previous publlcation at Ptinaiples framed under 
Rule 41 of the Coal Mines Conservation and Safety "Rules, 1954 and 
their laying before Parliament;" Cdrnmittee were of the opinion 
that ihe principles made under Rule 41 should not be considered on 
a separate footing than the -Rules. When ~ ~ are required to 
be pce-pubUshed and laid, the principles made thertander should 
also ~ subject to the same conditions as laid ,d~ in the parent 
Act .. In tbia connection, the Committee not,c:l.~at in view of the 
observations of the Supreme Court in NarendrakUmar vs. Union of 
Indi'. the Ministry of Law had advised ~'Minisiryof 'Home 
Affairs that the Regulations made by tile CentDl Go'vemment un-
der the All India Services Rules should be taken to form an inte-
gral part of the Rules and as sueh they were also required to be laid 
before Parliament. The Conunl"". therefore, dt8ired the Ministry 
of Steel and Mines to either incorporate principles issued by them 
ill the RuleI or pre-publish them and lay theIn before Parliament 
as in the case of Rules. 

(ztt,) Im.plefMn.tatton of old ,..eom.memI4tion tn4de in pa,7'G 43 of 
ThWcI R~ of Committee on Subordinate LegUlatton. (Second Lelc 
S.bhG) reo Cemral Aclviso'1l Committee of the Na.ti0n41 C-adet 
COf'1J'« emutituted uncle-r the Na.tion4l Ca.det CorpI Act, 1MB (Memo-

rcmdum. No. 196) 

at. The Committ.e oonl1derec1 the above Memarandum and were 
ftot«,t!sfted wtth the reply of the MinIstry Of Defence in not ta1dng 
"Uly ae'tion 10 far for amending the N.C.C. Ad in implementation of 
~~endatlon made more than 15 years baek. The Com-a.. deekled to bev the repreeentatives of the M1n1etry of 
~ee III the matter. . 

r ... Commlttft ~ fIAl1c*naad to meet .,..,.. aft he~. the 29th 
lanua.ry. 1974 a.t 14.30 hou,.,. 
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XLVII 
MINUTES OF THE FORTY-SEVENTH SITTING OF COMMITTEE 

ON SUBORDINATE LEGISLATION 
(FIFTH LOK SABHA) (1973-74) 

The Committee met on Tuesday, the 29th January, 1974 from 
14.30 to 16.00 hours. 

PRESENT 
Shri Vikram Mahajan-Chairman 

MEMBERS 

2. Shri T. Balakrishnaiah 
3. Shri M. C. Daga 
4. Shri T. H. Gavit 
5. Shri S. A. Kader 
6. Shri K. Lakkappa 
7. Shri S. N. Misra 
8. Shri Mohan Swarup 
9. Shri Tulmohan Ram 

SECRETARIAT 
Shri H. C. Paranjpe-Deputy Secretary. 

2. The Committee considered Memorandum Nos. 196 to 209 and 
216 on the following subjects:-

S.No. Memo.No. 

(I) 

I 

2 197 

3 

4 199 

111 LS-7. 

-----------------------------
Subiect 

Implementation of outstanding recommendation 
made in paras 7-9 of Fifth Report of Committee 
on Subordinate Legislation (Second Lot Sabha) 
regarding amendment to the Dispiaced Persons 
(Compensation and Rehabilitation) Rules, I95S 
(G.S.R. 780 of 1958) • 

Implementation of recommendation rontained in para 
7 of Ninth Report of Committee on Subordinate 
Legislation (Second Lok Sabha) re : the Andaman 
and Nicohar Islands Econom:ser Rules, 1959 
(G_<;.R. 175 of 1960). 

Implementation of outstanding recommendation made 
in para 14 of First Report of Committee on Su-
bordinate Legislation (Third Lok Sabha) regarding 
assessment of rent etc. under. F.Rs. 4SA and 45B 
(S.O. 2922 of 1961). 

Implementation of outstanding recommendation .made 
in para 26 of Fourth . Report of Committee on 
Subordinate Legislation (Third Lot Sabha) re-
garding Bye-Jaws for the regulation of supply and 
use of water including the collection and tecovery 
of charges therefor in Belgaum Cantonment. 



(I) (a) 

6. 201 

203-209 & 216 

Implemeutatioa of outlItaIIdiq reamunendatioD made 
in para 67 of Fint Report of Committee on Subor-
diDIte LePlaIioo (Fourth Lot Sabba) regarding 
grievlDCa of Cooks and Water carriers in Defence 
establiltunents. 

Jmplcmcntaticn of rccClrmeuanon of the Cca-.mittee 
on Subordinate Legialation-para 18 of the 7th 
Report (Fourth Lot Sabha) re : The Indian Stand-
dard. ImlitUljon Certification Marts) Amendment 
Regulations, 1968. 

Action tllten by Government on old recommendations 
of, and 811W'11Dcca given to, the Committee on Su-
bordinate Legislation. 

• • • • 
(i) Implementation of outatanding recommendation made in paras 7-
9 Of Fifth Report of Committee on SubordiMte Legislation (Second 
Lok Sablac) reo amendment to the Displaced Per.ems (Compensation 
and RehabilitatiOn) Rule8, 1955 (G.S.R. 780 of 1958) (Memo No. 196). 

3. The Committee COnsidered the above Memorandum and noted 
that in 80 far as the levying of fee without due legal authority 
was concerned, the Ministry of Labour and Rehabilitation (Depart-
ment of Rehabilitation) had implementation their recommendation 
by inserting cla\Hle (nn) in Section 40 (2) of the Displaced Persons 
(Compensation and Rehabilitation) Act, 1954 (tnde amenciing Act 2 
of 1960). The COmmittee were, however, not convinced by the reply 
of the Ministry in regard to laying of rules before Parliament. While 
it was true that under Section 40 (3), ibid., no affirmative vote was 
required before the Rules came into force, it was not correct to con-
tend that Parliament was deemed to have approved the Rules when 
they were laic\ before the Houses for a period of 30 days. In a 
similar case. the Committee while drawing the attention of the 
Ministry of Commerce to para 8 of their Fifth Report (Second Lok 
Sabha) had observed in para 59 of Seventh Report (Fifth Lok Sabha) 
that the presumption made by that Ministry that rules had been 
approved by the House was not correct. The Committee desired the 
above observation to be brought to the notice of all Ministries I De-
partment so that a wrong impression in this behalf was not carried 
by them. 
(il) Implementation of NCOmmenclJtiQn contained i~ }:Fra 7 of Ninth 
Repon of Committee Oft Subordinate Legi.dation (Second Lok 
SabhG) reo the A_man cmd Nicobcrr I.laftCb EconomiBer Rule., 1958 

(G.s.R. 175 of 198'J) (Memo No. 197) 
4. The Committee considered the above Memorandum and were 

not .. tisfted with the explanation given by the Ministry of Inctustrial 

\ 
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. Development for not implementing their recommendation made in 
para 7 of Ninth Report (Second Lok Sabha) regarding amendment 
of the Indian Boilers Act, 1923. The Committee decided to hear the 
representatives of the Ministry of Industrial Development in the 
matter. 

(iii) Implementation of outstanding recommendation made in para 
14 of First Report ot Committee on Subordinate Legislation (Third 
Lok Sabha) reo assessment of rent etc. under F.Rs. 45A and 45B 

(S.O. 292.2 of 1961) (Memo. No. 198) 

5. The Committee considered the above Memorandum and noted 
that the system of recovery of provisional rent had been abolished 
from 4th June, 1963 after the introduction of new sub-clause (e) of 
Clause IV of F.R. 45A and F.R. 45. Under sub-clause '(f) of Clause 
IV, in case rent on any basis had been charged from the allottees 
prior to 4th June, 1963 and standard rent for that residence had not 
been determined, the rent actually charged shall be deemed to be 
the rent recoverable under the Rules. Thus, even though the re-
commendation of the Committee made in para 14 of First Report 
(Third Lok Sabha) had not been accepted in toto, the Committee 
presuming that cases of excess charge and short levy would neutra-
lise, decided not to pursue the matter further. 

(iv) Implementation of ou.tstanding ~ommendation made in para 28 
of Fourth Report of Committee on Subordinate LegisZUtion (Third 
Lok Scibha) regarding Bye-laws for the reguljation of supply and use 
of water including the collection and recovery of cha'rges therefor in 

Belgaum Cantonment. (Memo. No. 199). 

6. The Committee considered the above Memorandum and were 
not satisfied with the reply furnished by the Ministry of Defence. 
The Committee decided to hear the representatives of the Ministry 
of Defence in the matter. The Committee also desired that informa-
tion might be obtained from the Ministry regarding supervision 
charges in other Cantonments and the basis for charging 20 per cent 
of the cost of work as supervision charges in the Belgaum Canton-
ment. 

(v) Implementation ot outstanding 'recommenciaticm made in para 
~7 of First Report of Committee on Subordinate Legislation (Fourth 
Lok Saboo) reo grievances of Cooks and Wat~ ca""ties itl Defence 

establuhments-(Memo. No. 200). 

7. The Committee considered the above Memorapdum and felt 
satisfied with the reply of the Ministry of Defence that adequate 
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provision already existed for redressal of grievances of non-combat-
ant Defence Personnel. 

(vi) Implementation of Tecommendations of the Committee on Sub­
Ordinate Legislation-paTa 18 of the 7th.Rleport (Fourth Lok Sabha) 
're. the Indian StandaTds Institution (CeTtification MUTks) Amend-

ment ReguIationB, 1968 (Memo. No. 201). 

8. The Committee considered the above Memorandum and noted 
with satisfactiot. ~Ilat the Ministry of Industrial Development had 
agreed to the ~~,IlUlations framed under Section 21 (1) of the Indian 
Standards InstitutioD (Certification Marks) Act, 1952 being laid on 
the Table. The ColalDittee desired the Mj.nistry to make necessary 
-amendments in the Act at any early date. 

(vii) Action tuken by Government on old recommendations of, and 
G88UranCes given to, the Committee on Subordinate LegisZati~ 

(Memo. No. 202). 

9. The Committee noted with satisfaction the action taken by 
Government on the old recommendations and assurances given to. 
the Committee on Subordinate Legislation. mde • AppenrUx. 

10-21. •• •• •• 
The Committee then adjourned to meet ugain on the 11th and 12th 

FebruaTY, 1974. 

XLVru 

MINUTES OF THE FORTY-EIGHTH SITTING OF THE 
COMMITTEE ON SUBORDINATE LEGISLATION 

(FIFTH LOK SABHA) (1973-74) 

The Committee met on Monday, the 11th February, 1974 from 
15.00 to 16.30 hours. 

PRESENT 
Shri S. N. Misra-Ift the ChoiT. 

2. Shri M. C. Daga 
3. Shri T. H. Gavit 
4. Shri S. A. Kader 
5. Shri K. Lakkappa 

.s. Appcada V to the Jlcpon. . 
·-omItted pGnioaI of the MiDut. Ire DOt comcd by ... · Rcpqt 
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6. Shri Y. S. Mahajan 
7. Shri Tulmohan Ram. 

SECRETARIAT 

Shri H. C. Paranjpe-Deputy SeC1'etary. 

2. In the absence of the Chai.rman, Shri S. N. Misra was cnosen 
to act as Chairman for the sitting in terms of Rule 258 (3) of the 
Rules of Procedure and Conduct of Business in Lok Sabha. 

3. The Committee considered Memoranda Nos. 211, 215, 217 to 222 
and 226 on the following subjects:-

S.No. Memo. No. 

1 2II 

2 215 

1 217 

:u8 

219 

220 

1-9 221--222 and 226 

Subiect 

• • • • 
Implementation of outstanding recommendation made 

in para 55 of Seventh Report of Committee 
on Subordinate Legislation (Fourth Lok Sabha) 
re : disparities in Cantonment Board Bye-laws. 

Implementation of outstanding recommendation 
made in paras 51-52 of Seventh Report of Co-
mittee on Subordinate Legislation (Second Lok 
Sabha) re : laying of Rules framed by State Go-
vernments under Central Acts before State Legisla-
tures/Parliament. 

Assurances given to the Committee on Subordinate 
Legislation (Second Lok Sabha) ,e : Secunderabad, 
Allahabad and Sauger Cantonments Board Bye-
laws framed under the Cantonments Act, 1924. 

Implementation of outstanding recommendation made 
in para 7 of Twelfth Report of Committee on Sub-
ordinate Legislation (Second Lok Sabha) on rule 
416 of the Indian TeI~aph Rules, 1951, as inserted 
by S.O. 627 of 1960 (Due notice to the subscriber 
before withdrawal of telephone or a similar service). 

Implementation of outstanding recorr.mendation 
made in para 8 of the Eighth Report of Committee 
on Subordinate Legislation .(Second Lok Sabha) 
,,, ~ the Delhi Development (Grant of Allowances 
to Non-official Members of the Advisory Woncil) 
Rules, 1959 (express provision in the principal 
Act be made authoning the role-making authority 
to provide for payment of allowances to non-official 
members of the Council. 

• • • • 

·Omitted ""rtions of the Minutes are not covered by this Report. 



4-5. • • • 
(if) Impkmentation of outstanding recommendation made in para 
65 of Seventh Repon of Committee on Subo'rdinate Legislation 
(Fourth Lok Sab1v.J) .,.e. diaparities in Can.on.ment Board Bye-laws. 

(Memorandum No. 215) 

6. The Committee considered the above Memorandum and decid-
ed that in view of the position explained by the Ministry of Defence, 
framing of the Model Cantonment Board Bye-.laws might be post-
poned till the proposed Bill for amending the Cantonments Act, 1924 
was passed by Parliament. The Committee hoped that the Bill 
would be introduC4J(l soon and Model Bye-laws would be framed 
within the shortest possible time after the passing of the Act. 

(iii) Implementation of outstanding recommendation made in puras 
51-52 of Seventh Report of Committee on Subordinate Legislation 
(Second Lok ~bha) re. laying of Rules framed by State Govern­
ment. un~ Central Acts befclre State Legisldtures ! Parliament. 

(Memorandum No. 217). 

7. The Committee considered the above Memorandum and noted 
with regret that the Ministry of Law (Legislative Department) after 
bringing the observations of the Committee made in para 51 of their 
Seventh -Report (Second Lok Sabha) to the notice of the State Gov-
ernments in 1961 had not pursued the matter for all these years and 
had not cared to ftnd out whether any State Government had taken 
any action to enact a law to provide for laying of the Rules framed 
by them under a Central Act before the State Legislature. This 
bad resulted in the subordinate legislation made by State Govern-
ments under Central Acts remaining without Legislative supervision 
both at the level of Parliament as well as State Legislatures. The 
Committee desired the Ministry of Law to revive the matter and 
inform them as to how many State Governments had taken action 
in this regard. 

AB regards the amendment of the General Clauses Act to provide 
for laying of Rules framed under Central Acts by Central Govern-
ment before Parliament. the Committee noted that the Law Com-
mission had not yet finalised its Report on the revision of the Gene-
ral Clauses Act. The Committee decided to await the RE:port of the 
Law Commission and desired the Ministry of Law to get it ex-
pedited. 
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(iv) Assurances given to the Committee on Subordinate Legislation. 
(Second Lok Sab1lU) 'reo Secunderabad, Allahabad and Saugor Can­
t<mments Board Bye-laws framed under the Qantonments Act. 1924. 

(Memorandum No. 218). 

8. The Committee considered the above Memorandum and noted 
the circumstances under which the relevant Bye-laws framed by the 
Secunderabad, Allahabad and Sauger Cantonments had not bee 
amended in implementation of the assurances given by the Ministr~ 
of Defence to the Committee on Subordinate Legislation (Second 
Lok Sabha). The Committee, however, regretted that even after a 
period of 3 months asked for by the Ministry to do the needful had 
passed, no communication had been received from the Ministry whe-
ther the three sets of Bye-laws had been amended. The Committee 
stressed upon the Ministry to expedite the requisite amendments to 
the Bye-laws. 

(v) Implementation of outstanding recommendation made in para 
7 of Twelfth Report of Committee on Subordinate Legtslation 
(Second Lok Sabha) on rule 416 of the Indil.1n Telegraph Rull:!s, 1951, 
as inserted by S.O. 627 of 1960) (Due notice to the Subscribe" be 
fclre withdrawal of telephone or a similar service). (MemOTandun. 

No. 219). 

9. The Committee considered the above Memorandum and were-
not satisfied with the reply of the P & T Department that no amenc. 
ment to :Rule 416 of the Indian Telegraph Rules was necessary a!:. 
the provision contained in it had never been made use of by them 
except once. The Committee regretted to note that the D.G.P. & T 
had neither implemented the recommendation made in 1961 in 
para 7 of their Twelfth Report (Second Lok Sabha) nor cared to in· 
form the Committee as to the difficulty in doing so during the last 
13 years. The Committee decided to reiterate their earlier recom-
mendation and desired the D.G.P. & T. to implement it without any 
further delay. 

(vi) Implemenflation of outstanding recommendation made in pm-a 
8 of the Eighth Report of the Committee on Subordmate Legislation 
(Second Lok Sabha) re. the Delhi Development (Grant of Allow­
ances to NOfW)tficial Members of the Advisory Council) Rules, 1959 
(express provision in the principal Act be mude allthorising the rule­
maki71g authority to lfrovide for payment of allowances to non-

offiCial members oj the Council. (Memora"tdunl No, 220). 

10. The Committee considered the above Memorandum and de-
.ired the Ministry of Works and HOUSing to expedite amendment to 
the Delhi Development Act, 1957 to incorporate therein and expret"l 



provisiOh for reg\. .ath.~ and payment of daily and mileage allow-
ances to non-oftlcial members of the Advisory Council as recom-
mended by them in para 8 of their Eighth Report (Second Lok 
Sabha) . The Committee desired the Ministry to complete the neces-
sary action within six months and report the compliance to them. 

11-13. • • • 
The Committee the", adjourned to meet again on Tuesday, the 12th 

February, 1974 at 11.30 hours. 

XLIX 

MINUTES OF THE FORTY -NINTH SITTING OF THE 
COMMITTEE OF SUBORDINATE LEGISLATION 

(FIFTH LOK SABHA) (1973-74) ~ 

The Committee met on Tuesday, the 12th February, 1974 
from 11 )0 to 13.40 hours. 

PRESENT 
Shri S. A. Kader-In the Chair 

MEMBERS 

J.. Shri M. C. Daga 
3. Shrl T. H. Gavit 
4. Shri K. Lakkappa 
5. Shri Y. S. Mahajan 
6. Shri Tulmohan Ram 

I. REPRESENTATIVES OF THE MnnsmY OF AGRICULTURE 
(DEPARTMENT OF AGRICULTUU) 

Shri T. P. Slngh-Secretary. 

n. REPRESENTATIVES OF THE MINISTftY OF INDUSTRIAL 
DEVELOPMENT 

1. Shri Abid Hussain-J'oint Secretary. 
2. Shri S. C. Dey-Technical Adviser (Boilers). 

Ill. REPusENTATJVE OF THE MINlS'l'BY OF LAw, JUSTICE AND 
COMPANY AFrAIRS 

J 
l 

Shri R. V. S. Peri Sastri-J'oint Secretary and Legislative 
CounseL 

·OmitteJ portions of the Minutes are not covered by this Report. 
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IV.R!:PRFSENTATIVES OF THE MINISTRY OF DEl'ENCB \ 

1. 8hri M. L. Dave-J'oint Secretary. 

2. Shri L. Dayal-Joint Secretary. 

3. 8hri K. N. Sinha-Director (M.L. & C.). 

SECRETARIAT 

Shri H. G. Paranjpe-Deputy Secretary. 

2. -In the absence of the Chairman, Shri S. A. Kader was chosen 
to act as Chairman for the sitting in terms of Rule 258 (3) of the 
Rules of Procedure and Conduct of Business in Lok Sabha. 

3. The Committee heard oral evidence of the representative of 
the Ministry of Agriculture regaroing the delay in implemen-
tation of the recommendation of the Committee made in para 50 of 
Sixth Report (Fourth Lok Sabha) for providing safeguards in Seeds 
Rules against supply of defective seeds to farmers. 

4. At the outset, the representative of the Ministry stated the 
main problem faced by the Government today was that of inadequacy 
of production and supply of good quality of seeds rather than sale 
of seeds under fake certification. However, seed processing machi-
nery had been set up in a large number of States. Seeds Inspectors 
had been appointed for drawing up as well as rejecting the prepara-
tion of samples. Farm Certificates issued by the National Seeds 
Corporation, S.F.C.I. and other recognised Seeds processing and 
distributing agencies gave the lot number of the seed, date of its 
test and the period for which the certificate would be valid. Ministry 
of Agriculture had been emphasising upon all the States who have 
not yet done so to appoint Seeds InspectOrs. He placed before the 
Committee a statement (Annexure) giving informatJon about enf-
orcement of Seeds Law in the various States and Union Territories. 
He pointed out that rejections had been 10 per cent. to 25 per cent. 
of the Seeds Samples drawn. 

5. He admitted that there was no provision in the Seeds Act or 
the Rules either for compensation to the fanner for any loss he 
suffered due to defective seeds or penalty to Government functionary 
or a trader for supplying bad seeds. When asked whether provi-
sion could be made in the Seeds Act for payment of compensation 
to farmers who suffer losses due ~ defective seeds out of the fine 
imposed on a person convicted. under section 19 the representative 
of the Ministry stated that that was a reasonable suggestion. 
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e. & to the measures taken to ensure that a farmer did not suffer 
due to supply of defective seeds, he stated that seeds were required 
to be sold largely as certified seeds after certification by the certiiying 
agencies or truthfully labelled seeds on the responsibility of the 
seed producer. If anybody prevented a Seed lDspector from taking 
samples or wished to destroy a particular lot of seeds found defective 
or wished to have it withdrawn from sale, he was liable to punish-
ment. He further stated that they had received no infortbation so 
far about any prosecution being launched by Seed Inspectors. 

7. When pointed out that omcers of the Department of Agricul-
ture also distributed seeds which were found to be defective, the 
representative of the Ministry stated that everybody including officers 
of the Agriculture Department was subject to the laws of the land 
and liable to civil or criminal proceedings. As to any instance when 
any oftlcer was prosecuted after the law was brought into force, he 
said that the Act had been in force for four years and the machinery 
for implementation of the Act was still in the process of being set 
up. Seed Law had not been enforced in two States and one Union 
Territory. while there was no report from one State. 

8. Giving the procedure for production of certified seeds, the re-
presentative of the Ministry stated that the National Seeds Corpora-
tion, the State Seeds CorporatiOns or Agriculture Departments of the 
States could enter into a contract with progressive farmers for the 
production of certified seeds provided the farmer concerned was 
willing to follow the prescribed drill, Le., he will use only the 
foundation seeds supplied by the National Seeds Corporation or the 
Department of Agriculture (ii) will allow the seed to be inspected 
twice during the growth of the plant and will comply with all direc-
tions given by the In!lpector and also with prescribed conditions 
regarding harvesting and storage. There was the germination test 
also. If the seed was found out to be below standard, it was upto 
the National Seeds Corporation to refuse to take it. certify it or buy it. 

9. As to the role of Seeds Inspectors. the representative of the 
Ministry stated that their duty was to take samples and test them. 
The number of these checks had been increasing from year to year 
in some States. Regarding the suggestion for sale of certified seeds 
oo)y through the agency of National Seeds Corporation and the State 
Seed$ Corporations~ he stated that the Corporations would not find 
it pouible to meet the full requirement of the farmers all over the 
country. The National Seeds Corporation was entrusted with the 
specific respoftSiblUty of providing foundation Seeds which should be· 
multiplied In the States. 
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10. The Committee pointed out that under sub-rule (d) of Rules 23-
of the Inspector had inter aha to deal with any complaint made to 
him in respect of, any contravention of the provisions of the Act or 
the Rules. But it was not specified in what way he would do it. The 
representative of the Ministry agreed to lay down detailed procedure 
about the action to be taken by the Inspector. The Committee desired 
the Ministry of Agriculture to furnish a copy of the draft amendments, 
to the Seeds Rules by the 1st Maret, 1974 for their consideration. 

(Th.e witness then withdrew). 

11. The Committee then heard oral evidence of the representa-
tives of the Ministry of Industrial Development in regarct to non-
implementation of the recommendation of the Committee made in 
para 7 of their Ninth Report (Second Lok Sabha), according to 
which provision for appointment of assessors and payment of fees 
and travelling expenses to them should be made in the Indian 
Boilers Act, 1923 and not in Rules as har!: been done in Rules 32 
and 33 of the Andaman and Nicobar Islands Economisers Rules" 
1959. The Ministry accepted this recommendation in 1962 but had' 
not yet implemented it. 

12. The representative of the Ministry admitted delay on theii" 
part in implementation of the recommenctation of the Committee. 
He explained that the main reason for delay was that the Ministry 
did not want to go in for piecemeal amendments of the Act. An-
other reason for delay was transfer of the subject from one Minis-
'try to another. The third reason was that the file was held up with 
one or two officers for a period of one year for which they han ex-
pressed their regrets. At the time of processing of the recommenda-
tion, a point was raised whether Section 29 which enabled the 
State Governments to make rules empowered the Government to 
appoint assessors and pay their fees etc. When the Committee' 
pointed out that it did not cover and a specific provision was 
necessary in the Act, the Ministry accepted it anet restarted the 
processing of recommendation. 

13. The representative of the Ministry agreed that in the absence 
of the amendment being made to the Act during the last 13 years, 
the lacuna pointed out by the Committee still continued to be in 
operation. 

14. As regards the High Power Committee set up by Government 
for a comprehensive review of laws on boilers, the representative 
of the Ministry stated that its report was expected by March, 1974 
and immediately thereafter the case would be processed for neces-
sary action. 
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15. As to the steps taken to avoid delay in future the represen-
tative of the Ministry stated that henceforth all references would 
be bancIled at the highest level of the Joint Secretary who wollld 
be responsible from the very beginning. 

(The WimeIBe, then Withdrew) 

16. The Committee next heard oral evidence of the reP,:esenta-
tive of the Ministry of Law, Justice and Company Affairs (Legis-
lative Department) regarding f'\elay in printing and publication of 
General Statutory Rules and Orders. The representative of the 
Ministry explained that they were attending to the work with the 
staff at their disposal on a top priority basis. Tbig work took con-
siderable time as during the period from 1946 to 1960, the notifica-
tions were not kept up-to-date. As a result, if a Notification is to 
be finalised for inclusion in G.S.RB. Volumes, they had to go back 
to the compilation of Notifications uncter the General Clauses Act 
and those iuued under the repealed Acts etc. 

17. When the Committee wanted to know the time they would 
take to complete the work and what extra facilities they needed 
to get It done early. the representative of the Ministry pointed out 
that they had covereft the flrst six volumes of the eight volumes of 
the _India Code. They had done half of the Seventh Volume. They 
hoped to flnish the whole work by 1977 with the present staff posi-
tion. 

18. Explaining the difflculties in early completion of the work, 
the representative of the Ministry stated that one was about the 
increase of staff strength and the other was about the availability 
of personnel who could handle this type of work which was purely 
technical and requireff a particular type of expertise. However, if 
the strength was increased, it would help to a certain extent and 
rapid prQgress on the job could be made. He further said that 
there was a ban on creation of posts. The original strength of staff 
was one Superintendent and four Assistants. At present there 
were one Superintendent and two Assistants anft one clerk. Out 
of the two Assistants one was legal Assistant and the other wis 
C.S.S. Offlcer. 

19. The representative of the Ministry said that the ten volumes 
which remain to be pubUshed were in regard to Taxation. Mer-
chant"-s shipping. ?ransfer of property, Essential Commodities Act, 
Weights and Measures. etc. In the case of Taxati~ the, adminis-
trative Departments concerned had got their own Manuals. So the 
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public was not put to the same difficulty as in the ca'Se of other en-
actments. Moreover, publications were also available in the case-
of Essential Commoctities Act and Taxation Laws. 

20. When asked as to when the remaining 10 volumes were likely 
to be completed, he said that there were many contingencies about 
which one could not make a fairly accurate estimate. There were 
also bottlenecks in the press. They, however, hoped to complete 
the work by 1977. 

21. In reply to a question he stated that there would be no com-
pilation of' the Recruitment Rules which change very often and 
were mainly in the interest of particular Departments. It would 
be more appropriate for the administrative Ministries concerned to 
maintain their volumes on recruitment rules. 

(The witness then withdrew) 

22. The Committee last hearci. oral evidence of the representa-
tives of the Ministry of Defence in regard to non-implementation 
of recommendation of the Committee on the follOWing matters:-

(a) Supervi'Sion charges for regulation of supply and use of 
water in Belgaum Cantonment; (Para 26 of Fourth Re-
port-3rd Lok Sabha). 

(b) Representation of Parliament in the Central Advisory 
Oommittee of the National Cadet Corps. (Para 43 of 
Third Report -2nd Lok Sabha). 

23. The representative of the Ministry explained th~t the Can-
tonment Board of Belgaum had reduceif supervision charges from 
241 per cent to 20 per cent on the recommendation of the Com-
mittee. This percentage could not be reduced further. There were 
e2 Cantonments where the rate was 20 per cent. In some Canton-
ments they charged departmental as well as supervision charges 
while in others, they called it connection fee. The rates in Ambala 
Cantonment are 25 per cent supervision charges plus 2 per cent 
estimating fee. The supervision charges for giving water connec-
tion in Aurangabad Cantonment are 241 per cent, Deolali 241 per 
cent, Jabalpur 25 per cent, Kasauli 20 per cent and in Khas Yol anlt 
Willington it is 241 per cent. 

24. As to the basis of supervision charges, the representative of 
the Ministry explained that it was 17 per ~ent for establishment 
benefit, i per cent for retirement bepefit.:;, Ii per cent for tool and 
plant and 1 per cent· for audit and account.~ For M.E.S. the estab-
ljsbment charges were 18! per cent,rejirement benefit 2 per cent, 
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tool and plant charges were Ii per cent and audit and account 1t 
per cent and leave charges 1 per cent. 

25. In reply to a question, he stated that no objection had been 
received on the Notification which was published in the Gazette. 

26. Whe~ the Committee enquired whether any inves1Jigation 
had been made regarding the charges being high, the representative 
,of the Ministry said that these charges were fixed by the Boaro.. 
They were thinking of setting up a Committee to go into these 
mattera. This had, however, been postponed as they now proposed 
to first amend the Cantonments Act. When the Committee was set 
up, it would go into all these matters. 

27. The representative of the Ministry further explained that out 
o()f 62 Cantonments, 12 were self-sufficient. Belgaum was one of 
them. The remaining Cantonments were getting granHn-aid from 
the Government. In respect of Belgaum, the income in 1972-73 wu 
RI. 11.13,000 and the expenditure Rs. 9,90,000. 

28. 'nle Cbmmittee desiret{ the Ministry of Defence to provide 
further information on the follOWing points:-

(1) Supply of a copy of the Gazette Notification inviting 
objections from the public in regard to the levy of super-
vision charges for supply and use of water in Belgaum 
Cantonment. 

(ti) Nature of places where the above noUfication was dia-
played; and 

(iii) The time limit given to the public to file their objectiona. 

28. Explaining the delay in implementation of the recommenda-
tion of the Committee regarding representation of Parliament in the 
Central Advisory Committee of the National Cadet Corps, the repre--
sentative of the Ministry of Defence explained that they had 
accepted the recommendation in principle but decided that in order 
to bring forth a viable Bill, a few other amendments were abo 
necessary which might come up in course of time. This had taken 
a long time and even till today, other amendments haft not yet been 
formulated. In 1972 the Government had set up a high level Com-
mittee called the MabajaDi Committee to go into the entire N. C. C. 
Sehem~. The Report had been submitted to the Gowrnment about 
a fortnight back and arising out of that Report a number of amend ... 
menta might haVe to be ma& in the Act. Irretpeetive of 1fhetMt 
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.any new amendments arise out of the Report or not, the amen~g 
Bill would come up before Parliament in Winter Session. 

30. When asked to explain how the recommendation of the Com-
mittee was being implemented in practice, the repreSentative of the 
Ministry gave an instance. When Mr. Akbar Ali Khan ceased ttt 
be a Member of Rajya Sabha, they drew the attention of the Rajya 
Sabha Secretariat to suggest somebody else. No rules as such had 
been framed regarding this. Rules would be framen: after the Act 
was amended. 

31. When the Committee suggested that the amending Bill be 
brought forward in the Monsoon Session, the representative of the 
Ministry agreed and said that even if there were no other amend-
ments, they woulct put through the amendment recommended by 
the Committee. 

(The witnesses then withlrew) 

The Committee then adjourned. . 
J 
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L 
MINUTES OF THE FIFTIETH SI'ITING OF THE COMMI'rl'EE ,:-. 

ON SUBORDINATE LEGISLATION (FIFl'H LOK SABHA) 
(1973-74) 

The Committee met on Thursday, the 28th March, 1973 from 
16.00 to 17.00 hours. 

PRESENT 
Shri Vikram Mahajan-Chainnan. 

2. Shri T. H. Gavit 
3. Shri Samar Guha 
4. Shri Y. S. Mahajan 
5. Shri S. N. Misra 

SEcuTARIAT 

Shri H. G. Paranjpe-Deputy Secretary. 

2. The Committee considered their draft Tenth Report and 
adopted it. 

3. The Committee authorised the Chairman and in his absence, 
Shri Y. S. Mahajan, M.P. to present the Report to the House on 
their behalf on the 3nf April, 1974. 

4-21. • • • • 

" 

·Omitted portions of the Minutes are not covered by this Report. 
MGIPND-LS 1-111 LS-14--6-74-'150. 
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